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LEGISLATIVE ASSEMBLY.
Tuesday, 24th March, 1936.

The Asesembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

MEMBER SWORN.

Mr. Arthur Shelden Hands, C.I.LE., M.L.A. (Government of India:
Nominated Official).

QUESTIONS AND ANSWERS.

VAOANCIES IN OERTAIN DEPARTMENTS OF THE GREAT INDIAN PENINSULA
RaAiLway.

1425. *Khan Sahib Nawab Siddique Ali Khan: (a) Will Government be
pleased to state how many vacancies in the cadre of the subordinate staff
in the following Departments of the Great Indian Peninsula Railway
occurred during the year 1935:

(i) Transportation Department, (ii) Commercial Department, (iii)
Engineering Department, (iv) Medical Department, (v) Me-
chanical Department, and (vi) Interlocking Department?

(b) Were these vacancies in different Departments advertised in papers ?

(c) Were any of the vacancies referred to above filled by direct
recruitment ?

(d) Were these posts directly filled advertised in papers ?

(e) How many of the total number of the new appointments, either
by direct recruitment or by promotion were Muslims ?

The Honourable Sir Muhammad Zafrullah Khan: I am collecting in-
formation and will lay & reply on-the table of the House, in due course.

ASSISTANCE TO BRITISH SHIPPING.

1426, *Mr. S, Sstyamurti: (a) Will Government be pleased to lay on
the table a copy of the communication received by them from the Secre-
tary of State regarding the need of assistance to British shipping on the
part of the Government of India referred to in the reply of the Honourable
the Commerce Member to sub-clause (b) of starred question No. 24 put
by me in the Assembly on the 4th February, 1936 ?

(b) Will Government be pleased to state whether in a letter addressed
by the Commerce Department of the Government of India to the Indian
Chamber of Commerce, Calcutta, on the 26th January, 1935, it was stated
that the Government of India were not required to take any action in

( 3116 ) A
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regard to the despatch sent by Sir John Simon on the subject of Empire
maritime policy and that consequently they did not see any necessity of
consulting Indian commercial opinion or Indian shipping interests in
the matter ? '

(¢) Will Government be pleased to state whether the action taken by
them in issuing & circular to Local Governments, Municipalities, Port
Trusts, etc., to support Empire shipping is not in pursuance of their
support to an Empire maritime policy, and if so, whether they consulted
Indian comrnercial opinion before issuing the said circular?

The Honourable Sir Muhammad Zafrullah Khan: (a) I regret 1 am not
m a position to do so, as the document is confidential.

(b) Yes.

(c) As regards the tirst part of the question, the Honourable Member’s
attention is invited to the reply given by me to the supplementary ques-
tions asked by him on the 13th September, 1935, in. connection with

Pandit Sri Krishna Dutta Paliwal’s starred question No. 369. The reply
to the second part is in the negative.

Mr. S. Satyamurti: Was the document referred to in part (a) of the
question treated as contidential from the very beginning, or was it marked
confidential after my question ?

The Honourable Sir Muhammad Zafrullah XKhan: 1 am afraid T do not
apprecinte the distinction, but it is a confidential document.

Mr. S. Satyamurti: What T want to know is, whether, all along, the
Government treated this as a confidential document,—1 take it that they
have got two sets of papers, confidential and non-confidential—or whether
they treated it as confidential after the receipt of my question.

The Honourable Sir Muhammad Zafrullah Khan: As I have said, I am
unable to appreciate the distinction. I do not know whether the method
is that, immediately a document is received, it is docketed either as con-
fidential or non-confidential. The question has arisen whether the con-
tents of it can or cannot be disclosed; the document being of a confidentinl
nature, 1 am afraid the contents cannot be disclosed.

Mr. 8. Satyamurti: Apart from its being confidential, may I know
whether any public interest is likely to be affected adversely by the House
being told of the contents of a document from the Secretary of State
asking them to assist British shipping?

The Honourable 8ir Muhammad Zatrullah Khan: After all, it is always
a question of individual judgment, and T am afraid that in my judgment
public interest does not require that the contents should be disclosed.

Mr. 8. Satyamurti: With reference to the answer to part (b) of the
question, may T know whether Government received any such written
zommunication as is referred to in the question ?

The Honourable Sir Muhammad Zafrullah Khan: I am afraid there
naz heen some confusion with regard to these two documents.
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(b) refers to a despatch by Bir John Simon as Foreign Secretary; no
such document has been received by the (Government of India.

Mr. S. Satyamurti: With reference to the answer to part (c) of the
question—I presume the answer to the second part is in the negative—
may I know why Government did not consult Indian commercial opinion
before issuing the circular?

The Honourable Sir Muhammad Zafrullah Khan: The action taken by
Government did not in any manner involve a departure from their policy
in these matters, and, therefore, it was not considered necessary to
«consult Indian commercial opinion.

Mr. S. Satyamurti: Did Government consider their policy in the light
-of the need for encouraging Indian shipping, which has got a very small
part of Fpire shipping in issuing the circular, and in that connection.
why did they not consult Indian eommercial opinion?

The Honourable Sir Muhammad Zafrullah Khan: 1 have explained, in
answering previous supplementaries, that the term ‘‘Empire shipping’
includes Indiun shipping as such, and, therefore, if Local Governments
and Municipalities were to encourage the use of Indian shipping ug distinet
even from other Empire shipping, the purpose of that circuler letter
would be iulfilled.

Qazi Muhammad Ahmad Kazmi: Yesterday we were told by the
Honouruble the Home Member that they make up their mind as to the
advisability of issuing a particular doecument to the public after reading it.
In this particular case. did Government make up their mind that the
«document was confidential after it wus received from the Secretary of
State and read hy the (Government, or from the very beginning?

The Honourable Sir Muhammad Zafrullah Khan: What stage was the
very beginning? The very beginning of the stage would be the reading
of the document.

Qazi Muhammad Ahmad Kazmi: So far as the nature of the question
is concerned, it is a question of public importance. TIf, in the natural
<course of events, a document was of public importance, there would be
no harm in showing it at least to the Members of the Assembly, but as it
is being said that it was a confidential document, may I ask whether its
being confidential was discovered after it was read by the Government of
India ?

The Honourable Sir Muhammad Zafrullah Khan: The nature of each
document is to be decided and appreciated after it has been read. You
do not know what a document is before you read it.

Qazi Muohammad Ahmad Kagmi: Does it contain any information or
-any instructions against the interests of India?

The Honourable Sir Muhammad Zafrullah Khan: That is putting the
question in a different form as to the contents of the document which I
have refused to disclose; but the answer is no.

A2
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Qazi Muhammad Ahmad Kazmi: Will Government state the reasons:
for treating the document as confidential ?

The Honourable Sir Muhammad Zafrullah Khan: Certainly not.

ASSISTANCE TO BRITISH SHIPPING.

1427. *Mr. 8. Satyamurti: (a) Will Government be pleased to state:
what final action has been taken by them in connection with representa-
tions received from the India Office in regard to travel of civil and military
officers serving under the Government of India and receiving the benefit
of the Lee passage concessions referred to in starred question No. 640 by
Mr. K. C. Neogy asked in this House on the 6th March, 1933 ?

(b) Will Government be pleased to state whether these representa-
tions have now been accepted by them and whether they form part of
the integral policy of the Government of India to assist British shipping ?

(c) If the answer tc part (b) be in the affirmative, will Government be-
pleased to state whether-they have consulted Indian commercial bodies,.
including Indian shipping interests, in this connection and if so, what
were the views submitted by them ?

The Honourable Sir Henry Oraik: (a) and (b). I would refer the
Honoursble Member to paragraph 1 of the Commerce Department letter
of the 22nd March, 19385, & copy of which was placed on the table in
reply to starred question No. 369 on the 13th September, 1935. I also

lay on the table a copy of the circular referred to in that letter dated the
17th March, 1934.

(c) No.
D. 0. No. F. 55/33-Ests.
GOVERNMEN'T OF INDIA.
Home DrPARTMENT.
New Delhi, the 17th Muarch, 1934.
Dear Sm,

The Secretary of State and the Government of India have recently had under
consideration the question of the arrangements regarding passages provided for officers
at Qovernment expense. It has been urged that the promotion and development of.
Imperial Trade are dependent to u large extent upon the maintenance of the shipping
of the Britisn Empire; and that at a time when Imperial shipping is meeting with
severe and unequal competition from State-aided foreign lines it is reasonable that
officers who receive granta from Government in respect of passagas should be required!
in the interests of the Empire to travel by Empire-owned ships.

The Becretary of State and the Government of India would be reluctant to imposc
restrictions on the freedom which officers of the Indian Services entitled to Lee
concession passages have hitherto enjoyed as regards choice of vessel. At the same
time the maintenance of Imperial shipping is an interest of the whole Empire and any
tendency on the part of officers of the Indian Services to patronise State-aided foreign
lines when travelling to or from Indis is deétrimental to that interest. The Secretary
of State and the Government of India therefore hope that all officers entitled to
concession passages will bear these important considerations in mind and travel only
hy Empire ships, save in exceptional cases where there are very special reasons for
travelling by foreign lines.

Yours sincerely,
(84.) M. G. HALLETT,
Secretary to the Government of India.
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Mr. S. Satyamurti: May I know why they did not consult Indian com-
mercial bodies, including Indian shipping interests, in this connection ?

The Honourable Sir Henry Oraik: My Honourable friend, the Com-
merce Member, has just explained that.

Mr. S. Satyamurti: No, this refers to the Lee passage concessions, that
refers to Empire shipping and encouragement by local bodies and Local

(Governments.

The Honourable Sir Henry Oraik: The circulsr did not refer to British
shipping; it referred to Empire shipping. I cannot see any necessity to
congult Indian commercial opinion.

Mr. S. Satyamurti: But, does the order relating to the benefit of the
Lee passage concessions being availed of refer to British shipping or Em-
pire shipping as a whole?

‘The Honourable Sir Henry Oraik: Empire shipping.

InsTrUCTIONS TO HigH OFFICIALS NOT TO OOLLECT MONEY FOR PUBLIC
INSTITUTIONS.

1428. *Mr. 8. Satyamurti: Will Government be pleased to state
whether they have issued or propose to issue instructions that high officials
should not go about collecting money for public institutions, as it gives
rise to misunderstanding ?

The Honourable Sir Henry Oraik: The Government of India have not
1ssued, and do not consider it necessary to issue, instructions that high
officials should not go about collecting money for public institutions. But
the Government Servants’ Conduct Rules, 1935, contain certain rules
which: resérict the freedom of officers subject to those Rules to collect sub-
scriptions. I invite attention to Rule 4 (2) (¢) and Rule 6; the former
rule enables local Governments to issue general or special orders on the
point. I have no doubt they have done so when necessary.

Mr. S. Satyamurti: Will Government consider the specific point of
issuing rules prohibiting police officers and judicial officers from going
about collecting public subscriptions ?

The Honourable Sir Henry Oralk: It is for Local Governments to
consider that.

Mr. 8. Satyamurti: Will the Government of India say whether their
attention has been drawn to the fact that the Chief TJustice of the
Lahore High Court has been going about collecting subscriptions for the
Boy Scout movement, and that one litigant offered Rs. 10,000, and that
this was in the first instance refused and accepted afterwards?

The Honourable Sir Henry Oralk: I wunderstand the Honourable
Member put down a question on that point and it was disallowed.

Mr, President (The Honourable 8ir Abdur Rahim): The Chair thinks
it disallowed that question.
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STENOGRAPHERS IN THE GGOVERNMENT OF INDIA DEPARTMENTS.

1429, *Sir Muhammad Yakub: (a) Will Government be pleased to
state how many stenographers there are in all the Departments of the
Government of India, including the Defence and the Foreign and Politi-
cal Departments and all the attached offices?

(b) How many of them are: -
(i) Muslims; and
(ii) Hindus ?

(¢) If the answer to the preceding part shows that the representation:
of the Muslims is below the percentage fixed by the Government of India

for services under them, will Government be pleased to state what steps
they are taking to make up the deficiency ?

(d) In how many Departments of the Government of lﬁdia are there
no permanent Muslim stenographers ?

The Honourable 8ir Henry Craik: (a), (b) and (d). The information
is being collected und will be luid on the taeble in due course.

(¢) I would invite attention to paragraph 5 of the Supplementary
Instructions issued in connection with the Resolution of the 4th July,
1934, u copy of which is in the Library. 1t will be seen that the percent-
ages apply to vacancies and not to posts. 1 would also invite attention
to my reply tc parts (d) und (e) of Mr. Anwar-ul-Azim's starred question
No. 770 on the 9th March, 1935.

OriuM EviL AMONG THE WORKERS IN BURMA.

1430. *Mr. Ram Narayan S8ingh: Has the attention of Government
been drawn to the report of the International Labour Office in connec-
tion with the increasing opium evil among the workers in Burma, and,

if so, what is the step or steps they are proposing to take to remove this
evil ?

The Honourable Sir Frank Noyce: The Honourable Member is
presumably referring to the International Labour Office Report entitled
“Opium: and Labour’”, which is a documentary investigation covering
various countries and prepared for submission to the Twentieth Session of
the International Labour Conference in June, 1986. I cannot find any
reference in it to the increase of the opium habit, but if the Hom)urg.ble
Member refers to the report he will find references to the control exercised

by the Local Government, who are concerned in the matter, and to their
views on the subjeot. N

RATIO FOR REORUITMENT OF INDIANS AND EUROPEANS IN THE RAILWAY
GAZETTED SERVIOCES.

1431, *Pandit Sri Krishna Dutts Paliwal: (a) Is it o fact that in the
matter of recruitment the principle of 75 per cent. Indians and 25 per

cent. Europeans and Anglo-Indians was clearly laid down for the Railway
gazetted service ?
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(b) Are Government aware that the Railway lower gazetted sefvice
has been established recently? If so, why? -

(c) Are Government aware that in this lower gazetted service, the
ratio of 75 per cent. Indians and 25 per cent. Europeans and Anglo-
Indians is not maintained? If so, why?

(d) What is the total number of men recruited directly or by promo-
tion to?this lower gazetted service, and what is the ratio of the Indians
therein

(e) Will Government state why the ratio of 75 per cent. Indians in
the matter of recruitment to this lower grade service was not maintained ?

The Honourable Sir Muhammad Zafrullah Khan: (a) No. So far as
recruitment to the BSuperior Railway Services is concerned 75 per cent.
has been fixed for Indians, including Statutory Indians, and 25 per cent.
for Europeans.

(b) This service was constituted inAMarch, 1981, as a result qf the
re-organisation of the gazetted cadres of the State-managed Baﬂways,
ard also with a view to provide an incentive to deserving subordinates.

(c) and (¢). The reply to the first part is in the affirmative. As
regards the latter part recruitment to these services is mainly by promo-
tion in which communal considerations do not arise.

(d) The information is not readily available and Government do not
consider the expense and labour involved in collecting it will be com-
mensurate with the results likely to be obtained.

Prof. N. G. Ranga: Does the term ‘‘Statutory Indians’’ cover Anglo-
Indians also?

The Honourable Sir Muhammad Zafrullah Khan: Yes, Sir.

CONSTITUTION OF SUB-COMMITTBES ON WHEAT, PADDY AND RICE.
1432, *Prof. N. G. Ranga: Will Government be pleased to state:

(8) how they propose to constitute the sub-committees on (1) paddy
and rice, and (2) wheat;

(b) whether the Local Governments will be represented on these
committees through their Ministers and Directors of Agricul-
ture;

(c) whether the peasants raising paddy and wheat will be represented
on those committees;

(d) if so, whether the Local Governments will nominate the mem-
bers to represent the producers of paddy and wheat; and

(o) whether Government are prepared to consider the advisability of
permitting the Peasants’ Associations, wherever they cxist to
elect the membhers of ths committees for their respective
provinces ?

8ir @irja Shankar Bajpai: (a) to (c). I would invite the Honourable
Member’s attention to the press communiqué dated the 19th February,
1986, issued by the Imperial Council of Agricultural Research Depart-
ment.
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(d) Yes.
(e) It is for the Local Governments to consider this suggestion.

Prof. N. G. Ranga: Is it not a fact that in the case of Chambers of
Commerce and Merchants’ Chamber, whose representatives are given a
place i: some of the Government Committees, that the Government of
'India themselves stipulate how they are to be elected?

Sir Girja Shankar Bajpai: It does not stipulate how they are to be
elected, but it calls upon a Chamber to nominate a representative. The
explanation of that is that these Chambers are well established and
recognised institutions.

Prof. N. G. Ranga: Will Government consider the advisability of
recognising peasants’ association in the same way as these Chambers of
Commerce and Merchants’ Chambers ?

Sir Girja Shankar Bajpai: My Honourable friend will appreciate the
fact that it is not possible for us sitting here to ascertain what exactly the
strength or representative character of a peasants’ association in a pro-
vince is. I am quite prepared, if my Honourable friend would give me
the name of a province or two whose peasants’ associations he wishes to
be recognised, to ccnsult the Local Governments on the point.

UNSYMPATHETIC AND ANTI-INDIAN ATTITUDE OF THE EDUCATIONAL ADVISER
FOR INDIAN STUDENTS AT OXFORD.

1433. *Prof. N. G. Ranga: Will Government be pleared to state:

(a) whether they are aware of the fact that Mr. Williamson, the
Educational Adviser for Indian students at Oxford was once
a Punjab Civilian,

(b) whether he retired on proportionate pension on the advent of
the Montagu-Chelmsford Reforms, as he was unwilling to
serve in the Indian Civil Service owing to the Reforms;

{¢i whether they consider such a person to be suitable to be
sympathetic towards Indian students seeking admission into
Oxford and studying at that University, and .

(d) whether they are .aware of the fact that great discontent
prevails among the Indian students at Oxford against his
unsympsathetic and anti-Indian attitude ?

Sir @Girja Shankar Bajpal: Enquiries on certain points have been made
and an answer will be furnished in due course.

PREVALENOE OF MALARIA IN OERTAIN PARTS OF THE MADRAS PRESIDENCY.

1434, *Prof. N. G. Ranga: (a) Will Government be pleased to state
whether they are aware of the prevalence of malaria in several parts of the
Madras Presidency, such as Kurnool, Vizagapatam, Nellore, Salem, Tanjore
Districts ?

(b) Do they propose to allot and, if so, in what proportion, the
special grant for fighting malaria in Madras and other provinces ?
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Sir @irja Shankar Bajpai: (a) Yes.

(b) By a special grant, I presume, the Honourable Member has in view
the grant of Rs. 10 lakhs to the Indian Research Fund-Association men-
tioned in the budget speech of the Honourable the Finance Member.
The mode of applying the grant is under consideration.

Prof. N. G. Ranga: Has any survey been made in the Madras Presi-
dency into the incidence of malaria and the spread of malaria ?

Sir Girja Shankar Bajpai: I do not know that any survey into the
incidence of malaria in the Madras Presidency has been made by the
Government of India: but whether the Local Government have done so
or not, I am not in a position to say.

Prof. N. G, Ranga: Will the advisability of making a survey bhe
considered ?

Sir Girja Shankar Bajpal: I will put that suggestion to the Committee
which the Indian Research Fund Association intends setting up to go
into the question of the utilisation of this special grant. '

UNEMPLOYMENT PROBLEM.

1435.*Prof. N. G. Ranga: (a) Are Government aware of the fact:

(i) that the United Provinces Unemployment Committee (President
being Dr. Sapru) has stated that the Government of India
should and could alone take the initiative in taking action
on an All-India basis, to supplement the action taken or to be
taken by Provincial Governments in fighting the unemploy-
ment problem;

(ii) that the Committee has, after surveying the steps taken by
Local Governments, concluded that the problem of unem-
ployment has hecome more serious since the Resolutions on
this question were discussed in the Assembly and the Council
of State; and

(iii) that they recommended to the Government of India to take
the initiative in solving this problem to the extent possible
and necessary from their side and thus give a lead to the
Local Governments?

{b) If so, are Government prepared to consider the advisability of
appointing a Committee with' a majority of clected Members of the
Assembly, as was suggested by the Assembly in its Resolution, to consider
and recommend the steps to be taken by the Government of India to solve
this unemployment problem? If not, why not?

(c) What other steps do Government propose to take to solve this

problem ?

The Honourable Sir Frank Noyce: (a) Yes.
(b) and (c). Government have not yet reached conclusions on the

report.
Qazi Muhammad Ahmad Kazmi: When are they likely to come to a
conclusion in this matter ?
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The Honourable Sir Frank Noyce: I may mention for the information
of the Honourable Member that there is a debate on the subject of this
report in the Council of State tomorrow in which Government’s attitude:

towards it will be fully explained. I would suggest“that he awaits the:
result of that debate. '

_ Mr. N. V. Gadgil: May I know whether Government accept the posi-
tion and responsibility that the unemployment problem is their concern.
and they must do something?

~ The Homourable Sir Frank Noyce: I would refer the Honourable
Member to the reply I have just given.

ESTABLISHMENT oF ViLLAGE Post OFFICES.

1436. *Prof. N. G, Ranga: Will Government state:

(8) how many of the promised 400 new village post offices were
established since the 1st April, 1985, and in which provin-
ces; and

(b) how many new post offices, and in which provinces, are pro-
posed to be opened during the next year, with the special

grant of rupees five lakhs allotted for this purpose during the
next year?

The Honourable Sir ¥Frank Noyce: (a) No protnise was given that 400
new village post offices would be opened. 1 would, however, invite the
attention of the Honourable Member to the reply given to a supplementary
question put by himn on the 26th March, 1935, in connection with his
starred question No. 1023 when, I stated, that with the provision of
Rs. 50,000 made for the extension of postal facilities about 200 post offices
would be opened in rura! areas. Actually 218 new post offices were
opened during the period from the 1st April, 1935, to the 3lst. January,
1936. A statement showing the number of post offices opened in each
Circle is laid on the table of the House.

(b) A sum of Rs. 2 lakhs only has been set aside for this purpose in
the budget for 1936-37. New post offices are opened as and where justi-
fied and no definite number of new post offices to be opened is fixed for
each year in advance.

Statement showing the number of new post offices opemed in rural areas during the
period from the 1st April, 1936 to the $1st January, 1986.

Bibhar and Orissa . . . . . 14
Central Circle . . . . . 38
Bombay . . .. 22
Burma . . . . . . . . . . 9
Bengal and Assam . . . . . . 18
Punjab and North-West Frontier . . . . 39
United Provinces . . . . . . . . 16
‘Sind and Baluchistan . . . . . 18
Madras . . . . . . . . . 44

Tota! 213
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Mr. M. Ananthasayanam Ayyangar: How many post offices were
closed during that year?

Tho Honourable 8ir Frank Noyce: 1 should require notice of that
question.

Mr. M. Ananthasayanam Ayyangar: Do they counterbalance the
addition ?

Mr. President (The Honoursble Sir Abdur Rshim): The Honourable
Member says he requires notice of the question: unless he gets notice,
how can you get an answer ?

Mr. M Ananthasayanam Ayyangar: May I explan, Sir, that it might
be that he might not he able to  give detailed figures but he can say
approximately whether there is really a surplus of the one over the sther,
or whether they cancel each other.

The Honourable Sir Frank Noyce: That is covered by my previous
answer.

Mr. N. M. Joshi: May 1 ask how many new post offices Government
expeet tc open out of the grant of two lakhs of rupees?

The Honourable Sir Frank Noyce: My Honourable friend can work
that out for himself. 213 offices were opened with a grant of half a
lakh. I think it might reasonably be concluded that somewhere about
800 could be opened with a grant of Rs. two lakhs.

Prof. N. G. Ranga: Were any rural post offices abolished during the
last year? T do not want the number: I want to know if any were
abolished at all.

The Honourable Sir Frank Noyce: I understand thut a few were
abolished.
f
Prof. N. G. Ranga: In view of the fact that it was published in the
newspapers that the Honourable the Finance Member proposed to make
a grant of Re. five lakhs for this particular purpose how is it we are told
now that there is to be only two lakhs?

Mr. G. V. Bewoor: The Honourable the Finance Member did not
mention five lakhs at all: he mentioned Rs. 1} lakhs more grant as
compared with the previous year, or a total grant of two lakhs. TIf the
Honourable Member will refer to the speech he will find it so.

Prof. N. G. Ranga: Is that to be a recurring grant or a non-recurring
grant—this 13} lakhs?

The Honourable Sir James Grigg: I am not responsible for what ap-
pears in mewspapers: I have never used the figure of five lakhs in this:
matter. -
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Prof. N. G. Ranga: All right, Sir: is this 1§ lakhs going to be a
recurring grant or a non-recurring grant? '

The Honourable Sir Frank Noyce: That depends on the finances of
the Posts and Telegraphs Department: we hope that they will be in such
a condition that it may be possible to make a grant of this character in
tuture ycars, but obviously neither my Honourable colleague, the Finance
Member, nor T can give apy undertaking on that point.

NoN-RECOGNITION OF THE ANDHRA RAILWAY PASSENGERS ASSOCIATION.
1437. *Prof. N. @. Ranga: Will Gevernment be pleased to state:

(a) whether they are aware of the fact that the Andhra Railway
Passengers Association, which has been functioning for the last
six years and more, hags not yct been recognised by the
Madras and Southern Mahratta Railway;

(b) whether they are aware that the Agent of the Madras and
Southern Mahratta Railway refused to answer the communi-
cations of the said Association;

(c) whether they are aware that the complaints made and sugges-
tions offered by the Association were referred back to it with
the order that the Association should communicate them only
to the Local Railway Advisory Committee;

(d) whether they are aware thai there is no recognised office for
that Committee;

(e) whether they are aware that the President of that Committee is
the Agent of the Company himself; and

(f) if so, whether they are prepared to consider the advisability of
advising the Agent to take advantage of the co-operation,
criticism and assistance offered by the Railway Passengers
Association ?

The Honourable Sir Muhammad Zafrullah Khan: (a), (b) and (e).
Government have no information.

(d) The office of the Agent functions as the office of the Advisory
Committee.

(e) Yes.

(f) T will convey the Honourable Member's suggestion to the Agent
.of the Madras and Southern Mahratta Railway for consideration.

Prof. N. G. Ranga: Is it not a fact that with regard to parts (a). {b) and
(c) of this question, questions were put here in this House by myself and
‘information was supplied to Government, and Government then admitted
that it was a fact that the Agent had refused to reply to the communi-
cations sent to him by the Railway Passengers Association, and the Gov-
ernment then saw no reason why they should interfere in it, and, in
spite of it, I requested the Government of India to reconsider this ques-
‘tion ?

The Honourable Sir Muhammad Zafrullah Khan: The Honourable
Member is now being informed that the suggestion shall be brought to the
notice of the Agent.
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Mr, Sami Vencatachelam Ohetly: Muy I know if the represcntation
of the Andhra Chamber of Commmerce o include them in the Local Advi-
sory Councils of the Madras and Southern Mahratta and South Indian
Railways is being considered by this Government ?

The Honourable Sir Muhammad Zafrullah Khan: As regards that, I
am sure, the Honourable Member is uware that the whole question of the
modification of the constitutions of these advisory committees will be-
taken up in the Central Advisory Council of which he is a member.

Prot. N. G. Ranga: Will Government consider the advisability of
recognising this Passengera’ Association in Southern India for the S§. T..
and M. 8. M. Railways ?

The Honourable Sir Muhammad Zafrullah Khan: My reply is the sume
as the reply which I have given to the previous supplementary questions-
by another Honourable Member.

NON-REPRESENTATION OF PEASANTS AND THIRD Cr.ass PASSENGERS ON THE
Apvisory COMMITTEES FOR THE MADRAS AND SOUTHERN MAHRATTA
AND SoUTH INDIAN RAILWAYS.

1438. *Prof. N, G. Ranga: (a) Are Government aware of the fact that
neither the peasants, nor the third class passengers who are organised in.
the Tamil Nad Passengers Association and Andhra Provincial Passengers-
Associations are represented on the Local Railway Advisory Committees-
for the Madras and Southern Mahratta Railway and South Indian Railway
Companies ?

(b) Are Government prepared to consider the advisability of so altering
the rules laid down for the constitution of these Advisory Committees as-
to make provision for the members representing the Passengers Associations-
and peasants organisations, which do exist in the Madras Presidency ?

The Honourable Sir Muhammad Zafrullah Khan: (a) No organisation-
of peasants has a representative on the Advisory Committees of the two-
Railways referred to but Government understand that the Agents have
nominated a representative on each of their Committees from a Passenger
Association.

(b) T would refer the Honourable Member to the reply given to his
supplementary questions by Mr. P. R. Rau in connection with Mr. C. N.
Muthuranga Mudaliar’s question No. 786 on the 9th March, 1985.

Prof. N. @G. Ranga: Is it not a fact, Sir, that one Sundara Varadulu
was nominated a member of the Local Advisory Committee for the M.
8. M. Railway in his capacity as Secretary and member of the Andhra
Peasants’ Association ?

The Honourable Sir Muhammad Zafrullah Khan: I am afraid I have
no information.

Prof. N. @. Ranga: Will Government consider the advisability of see-
ing that the representatives of these Peasants’ Associations as well the

Railway Passengars’ Association are not nominafed'by the Madras Govern-
ment, but are elected by their respective associations ?
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The Honourable Sir Muhammad Zafrullah Khan: This question is
«overed by the replies given by me to the supplementary questions to the
previous question.

TFAILURE OF CROPS AND DISTRESS OF PEASANTS IN THE SOUTHERN PART OF
‘ THE GANJAM DISTRICT.

1439. *Prof. N. G. Ranga: (a) Are Government aware of the fact:

(i) that a serious state of drought and the consequent failure of
crops and the distress of the peasants prevails in the southern
part of Ganjam District of Madras Presidency;

(ii) that there is widespread unemplovment and scarcity of fodder
for cattle; and

(iii) that the Local Governmen$ have been obliged to take some
special steps to help the peasants?

(b) If so, are Government prepared to consider the advisability of
«extending the salt concessions to the peasants of that District and lowering
the freight charges upon the transport of paddy and other cereals and
fodder to that District?

Sir @irja Shankar Bajpai: An enquiry has been made from the Govern-
ment of Madras and the result will be communicated to the House in

.due course.
PREVALENCE OF DROUGHT AND DISTRESS OF PEASANTS IN BERAR.

1440. *Prof, N. @G. Ranga: (a) Are Government aware:

(i) of the prevalence of drought for the past five years in Berar; and

(ii) that the Local Government and His Excellency the Viceroy have
admitted the existence of a widespread agrarian distress as a
result of that drought ?

(b) If so, in which parts has famine actually broken out?

() Will Government be pleased to state what steps are being taken
‘by Local Government and themselves to relieve the distress of the
peasants ?

With one alteration, Sir, I ask this, it is mentioned here ‘‘His Fxcel-
lency the Viceroy’’, it is not the ‘‘Viceroy’’. but it should he the

““*Governor’’,

Sir Girja Shankar Bajpal: In either case, the answer is that an inquiry
‘has been made from the Central Provinces Government, and the result
will be communicated to the House in due course.

Prof. N. G. Ranga: Will Government consider the advisability of
extending the salt concessions in those areas in view of the fact that there
is general agrarian distress there?

Sir Girja Shankar Bajpai: That is a suggestion for the consideration of
my Honourable friend, the Member in charge of the Central Board of
Revenue. .
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Mr. A. H. Lloyd: I am not aware, Sir, that salt concessions have heen
withdrawn there.

Prof. N. G. Ranga: If salt concessions have not been withdrawn, will
Government consider the advisability of extending thcse concessions to
thoge areas where there is general agrarinn distress?

Mr. A. H. Lloyd: That seems to me to be a hypothetical question.

Prof, K. @. Ranga: In view of the fact that there is agrarian distress,
will Government consider the advisability of extending the salt concessions
to those areas? It is not a hypothetical question.

Mr. A. H. Lloyd: I have said that I have no reason to believe that
aalt concessions have been withdrawn from those ureas.

Prof. N. G. Ranga: It was not extended to thomse areas, and so how
ean thev he withdrawn?

Mr. A. H. Lloyd: There is no question of withdrawing . . .

Mr. President (The Honourable Sir Abdur Rahim): If it has not bcen
‘withdrawn, the question of extending the salt concession to those areas
does not arise.

Pro?, N. @. Ranga: May I ask for information, Sir? Is it or is it not
a fact that salt can be manufactured in all those parts of India wherefrom
this privilege of manufacturing salt has been definitely banned?

Mr. President (The Honourable Sir Abdur Rahim): That does not arise
-ont of this question.

RETRENCHMENT ON RAIL.WAYS.

1441, *Mr, Muhammad Azhar Ali: Has the attention of the Honourable
Member of the Government for Railways been drawn to the Press state-
ment published in the Hindustan Times, Delhi, on the 12th March, 19386,
under the caption ‘‘Retrenchment on Railways’’? If so, will he please
-state:

(a) the arrangements made by the Railway Board for discussion
of the subject-matter (retrenchment) with those Unions of
Railway employees which are not affiliated with the All-
India Railwaymen'’s Federation; and

(b) the proposals of retrenchment as contemplated;

-and lay on the table the copy of the communication addressed to the
General Secretary, All-India Railwaymen’s Federation, as received by
him on the 9th March, 1936?

The Honourable Sir Muhammad Zafrullah Khan: (a) The Railway
Board are discussing with the All-India Railwaymen’s TFederation the
principles to befollowed for selection of staff for discharge in connec'hon
-with future retrenchments in accordance with the undertaknig contained
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in paragraph 21 of the Government of Indis communiqué, dated the 6th
June, 1932, a copy of which is in the Library of the House. Government
sre not prepared to enter into any discussion with individual unions

whether they are affiliated to the All-India Railwaymen’s Federation or
not.

(b) Retrenchment proposals will be submitted by Agents of State-
managed Railways after the principles have been settled.

I lay on the table of the House a copy of the letter referred to.

Copy of letter No. K. 36 R. K. 1 (L.), dated the 9th March, 1936, from the Secretary,
Ralway Board to the Generdl Secretary, AN-India Railwaymen's Federation.

I much regret to inform you that it will be necessary in the near future to effect a
further retrenchment of railway staff. Doubtless the Federation would like te discuss.
the subject with the Board and, if so, I am to suggest that a special meeting be
arranged to permit of this. I am to ask if it would be convenient for the Federation

to meet the Board in the Chief Commissioner’s room at 11 hours on Saturday, March
28th.

STATEMENT OF BUSINESS.

The Honourable 8ir Nripendra Sircar (Leader of the House): Sir, with
regard to the House sitting on the 4th of April, T have inquired in the
matter, and I am given to understand that Members of the House are
not to sit on the 4th of April, and also on the 81st of March. We have
agreed to observe the 31st of March, as a holiday on account of Ram
Navami. I presume, therefore, that the House will not sit either on the
31st March, or on the 4th of April.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): We could not hear what the Honourable Member said just now.

The Honourable Sir Nripendra Sircar: You will be delighted to hear

that you have not got to come here either on the 81st of March, or on the
4th of April. (Laughter.)

Dr. Zianddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Does the Honourable Member know that we cannot meet
on the 8rd of April, as we have to observe Muharram on that day. We
cannot meet on the 10th of Muharram. T think he will perhaps look
into this matter now only.

The Honourable Sir Muhammad Zafrullah Khan: If the House is not
sitting on the 81st March, 1st of April, 2nd of April, 8rd of April, 4th of
April, and 5th of April, surely the 10th of Muharram is included.

MOTION FOR ADJOURNMENT.

SR OrTro NEIMEYER'S REPORT ON FRDERAL AND Provivoian FINANCE, -

Mr. President (The Honourable Sir Abdur Rahim): There are two
motions for adjournment of the House, one by Dr. Banerjea relating to
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Mr. Subhash Chandra Bose, that is barred, and another by Mr. 8.
Satiyamurti relating to the same subject, that is also barred by yesterday’s
decision.

Another notice has been received from Mr. Satyamurti to this effect,
thut he intends to ask for leave of the Honourable the President and of
the House today for moving a motion that the House do stand adjourned
to consider a matter of urgent public importance, namely, the failure of
the Government to provide a suitable opportunity for the House to pro-
nounce its opinion on the proposals to be made by Sir Otto Neimeyer
with regard to the Federal and Provincial Finance under the Government
of India Act, 1935, before final orders thereon are passed by His Majesty’s
Government and the British Parliament. Is there any objection ?

The Honourable Sir Nripendra Sircar (Leader of the House): My friend
has not moved it, Sir.

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): Sir, I
ask for leave of you and of the House for moving this motion.

The Honourable Sir Nripendra Sircar: Sir, I have objection, Sir, to this.
The questions and answers in the House will show that my Honourable
friend’s grievance is that no Special Session is going to be called to enable
this House to discuss this question . .

Mr. S. Satyamurti: On a point of personal explanation, Sir. I have
not asked for a Special Session, I want an opportunity, either now or in
Simla, before final orders are passed on this subject. I am not anxious
for a Special Session at all. My grievance is that this House has no
opportunity, after the proposals are published and before final orders are
passed by the British Parliament, to discuss this question here. That
is my only grievance.

The Honourable Sir Nripendra Sircar: That is a circumlocutory method
of putting the thing. Tt means there must be a special Session . . .

Mr. S. Satyamurit: No.

The Honourable Sir Nripendra Sircar: Then, what is the suggestion ?
So far as the Report is concerned, it is not going to he submitted to us:
it is going to be submitted to somebodv else. The date has been fixed
by somebody else. The dates of Orders in Council are not to be fixed by
us, they are not under our control. The only thing that can be done here
is to summon another Session before Orders in Council are passed. There
8 no other way.

Mr. President (The Honourable Sir Abdur Rahim): The Chair supposes
there is no knowing when the Orders in Council will be passed. °

The Honourable Sir Nripendra Sircar: No, Sir; as a matter of fact, if
the Report is made while the House is sitting, there will be no obstruction

at all.
B
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Mr. President (The Honourable Sir Abdur Rehim): Does the Chair
understand the Honourable Mernber to say that the Government of India

cannot allow this to be discussed before or after the Report is submitted
to the Secretary of State ?

The Honourable Sir James Grigg (Finance Member): Sir, it is a Report
to the Secretary of State, and we know from press reports that it is hoped
that it will be in the Becretary of State’s hands by the end of April. After
that, the Secretary of State has got to decide when he will publish it.
After that, he has got to decide when it will be laid before the House
of Commiong in the form of Orders in Council. All we can infer here is
that it will have to be laid before the British Parliament in the form of
Orders in Council before the House rises which will be about the end
of July, which means that the Report, in all probability, so far as we have
any knowledge,—we have no more knowledge than the Honourable Member
himself,—will be published certainly not earlier than the end of the present
Session of this Assembly, and that the final decisions will be taken by
the British Parliament before we meet in Simla, and that is the reason
why my Honourable colleague, the Leader of the House, says that the
only possible way of meeting the wishes of the Honourable Member, so
far as we can see, i8 to call a Special Bession of the Assembly. That is
the basis on which my Honourable colleague is arguing.

The Honourable Sir Nripendra Sircar: If I may continue, Sir,—if my
Honourable friend, Mr. Satyamurti, will suggest what else can be done by
us in the situation which has been explained by my Honourable colleague,
[ can then give an answer to him, but so far as we can see, nothing
else can be done except calling a Special Session, and, if that is so, T
submit that is a matter for the Governor General in his discretion, and
that cannot be the subject-matter of an adjournment motion. His failure
to call, or deciding now that he will not call, a Special Session of the
House cannot be a matter for an adjournment motion. May I refer to
page 18 of the Decisions from the Chair, Volume I . . . .

Mr. President (The Honourable Sir Ahdur Rahim): The Chair cannot
disallow a motion on that ground; it is only the Governor General who
«an do 8o,

The Honourable Sir Nripendra S8ircar: That is where a matter is not
primarily the concern of the Governor General in Council. I am not rely-
ing on that. It is always open to the Governor General to do that; if
he thinks fit, he can do it now. I am not discussing that at all, but T
draw vour attention to page 18 of the Decisions from the Chair, Volume
I, Ttem No. 20, second paragraph:

“Diwan Hahadur M. Ramachandra Rao sought to move the adjournment of the
House to dircuss the action of the Government of India in according sanction to the
Burma Government's proposals to impose a tax on sea passengers.

The President wanted to know where the Governor General in Council came into the
matter. as distinct from the Governor General whose previous assent was required to
the Bill; . . .

Diwan Bahadur M. Ramachandra Rao maintaining his position, the President r_'uled :
“The Honourable Member is not entitled to raire it in order to discuss the action of
the Governor CGioneral. Any action taken by the Governor General apart from the
Covernment. of which he is the head—these are the words that appear in the rule—
is outside the scope of debate in this House'."”
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1 wish to draw your attention to these words, ‘*‘Any action taken by
the Governor General apart from the Government of which he is the
head—these are the words that appear in the rule—is outside the scope
of debate in this House’'. Therefore, what applies to his action equally
applies to his failure to call a Special Session. The second point which
I take is this. If this is not so, that is to say, if my Honourable friend
has something else in mind than a Special Session, what is the urgency
of this motion? Why should it be discussed today by interrupting the
proceedings of this House, and not tomorrow, or next month, or next
year?

Mr. 8. Satyamurti: With regard to this ruling which my Honourable
friend read from, I submit that it has nothing to do with the matter under
discussion. 1 sam not suggesting. and indeed it is not my purpose to
suggest, that the Governor General should or should not summon a
Session of the House. I am not his adviser, and I am not concerned
with that. My real point is this, that this House should be given an
vpportunity of pronouncing its opinion on a matter of fundamental finan-
cial importance to the country, that is to say, the allocation of Federal
and Provincial Sources of Revenue,

Mr. President (The Honourable Sir Abdur Rahim): The Leader of
‘the House and the Finance Member have given facts relating to this, which
show that it does not lie with the Governor General in Council.

Mr. S. Satyamurtif It is not as if it is going to be reported, without so
auch as a reference to the Government of India. Ags a matter of fact,
the gentleman who is now reporting . . . . .

Mr, President (The Honourable Sir Abdur Rahim): Surely, his report
will be presented to the Secretary of State.

Mr. 8. Satyamurti: This gentleman’s enquiry was paid for by the Indian
taxpayer, a supplementary demand was made last September, this House
granted the money, he toured the whole of this country, and he is making
his report after consulting the Local Governments and the Central Govern-
ment, and we, in this House, as representing the people of India, are
interested in the question of how these resources are going to be allocated.

Mr, President (The Honourable Sir Abdur Rahim): The Chair sees
the great importance of the question; there is no doubt about it. But the
veport is to be made to the Secretary of State, and not to the Governor
General in Council.

Mr, 8. Satyamurtl: At that rate, the Hammond Committee, the
‘Simon Commission, the Joint Parliamentary Committee—all these reports *
were made to the Secretary of State, and yet this House has consistently
discussed all of them,

‘Mr. President (The Honourable Sir Abdur Rahim): That was after the
report was made. The real object of the Honourable Member is that the
merits of the report should be discussed, and this House ghould have an
npportunity to express its opinion. A mere motion like this is of no use.
The Government of India are helpless in the matter. ,

B
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Mr, 8. Satyamurti: They are not so helpless. \What is the helpless-
ness? Where tnere is a will, there is a way, as the Leader of the
Independent Party said the other day. What is the difliculty, Sir?

_ Mr. President (I'he*Honourable Sir Abdur Rahim): How can they give
time to discuss a document which they cannot themselves discuss?

Mr, 8. Satyamurti: I am not suggesting that for one moment—1 cannot
disouss a matter when 1 do not know anything about it, but they can
certainly represent to His Majesty’s Government that final orders ought
not to be passed, till this House has had an opportunity of pronouncing
upon it. 1t is undoubtedly open to the Government to make such a
representation, and that is the object of my motion.

Mr. President (The Honourable Sir Abdur Rshim): Thut request the
Honourable Member can very well make to Government,

Mr, 8. Satyamurti: How?

Mr. President (The Honourable Sir Abdur Rahim): By means of
questions.

Mr 8, Satyamuri: They are rarely answered. (Laughter.)

Mr. President (The Honourable Sir Abdur Rahim): This is not a
matter for the Governor General in Council.

Mr. 8, Satyamurti: My object is this, that the House must have an
opportunity of expressing its opinion before the British Parliament passes
final orders, and the Governor General in Council comes in in this way.
They can communicate that to the British Parliament with their recom-
mendation that they support the demand of this Houso that they should
stay their hands till we have pronounced on this matter.

Mr. President (The Honourable Sir Abdur Rahim): The report will not
be made till the end of April, and the chances are that the Seccretary of
State’s Orders in Council will be passed by July.

Mr. 5. Satyamurti: Why should it be? They simply said, they had
gome vague information. Even the Honourable the Finance Member said
that he understands, and it is now open to them to represent to His
Majesty's Government the feeling in this House that they should stay
their hand till they have received our opinions. That, certainly, is in the
hands of the Government.

The Honourable Sir Nripendra Sircar: If my Honourable friend’s sole
Jesire is that we should communicate to the Secretary of State that
there is a strong feeling in this House that the Orders in Council should
be made at such a time that there can be a discussion in this House,
we have not the slightest objection to doing to. But, for thg,t there
need not be a discussion for two hours on an adjournment motion.
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Mr, President (The Honourable Sir Abdur Rabiin): The Chair thinks
that ought to satisfy the Honourable Member.

Mr. 8, Satyamurti: 1i the Government will agree to convey the
opinion of this House that His Majesty’'s Government should tske such
steps as are in their power to withhold the passing of Orders finally till
the House has had an opportunity, I am quite content.

The Honourable Sir Nripendra Sircar: That is what I said.
Mr. 8. Satyamurti: I am quite content.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
‘Member does not want to move?

Mr. S. Satyamurti: No. I have got what 1 wanted.

Mr. President (The Honourable Sir Abdur Rahim): There is another
notice from Dr. Khare,

Some Honourable Members: e is absent.

Mr. President (The Honoursble Sir Abdur Rahim): As regards this
notice, although the Honourable Member is not here, and, therefore, it
fails, still the Chair wants to say something with reference to it. In the
notice, he proposes to ask for leave to move an adjournment of the
business of the House on the ground that the Honourable the Commerce
Member gave certain replies to certain questions asked by an Honourable
Member, referring him to the replies given by him on the 26th February.
The Chair really does think that it is an absolute waste of time to ask
for an adjournment of the business of the House to discuss an answer
like that. It was a perfectly legitimate answer which was given—refer-
ring him to replies recently given. The Chair disallows the motion.

THE INDIAN FINANCE BILL.

Mr. President (The Honourable Sir Abdur Rahim): The House will
now resume consideration of the Indian Finance Bill.

Mr P. E. James (Madras: European): 8ir, I beg to move:

“That in Scheduls I to the Bill, in the proposed First Schedule to the Indian
Post Office Act, 1898, for the entries under the head ‘Book, Pattern and Sample Packets’
‘the lollowing be substituted :

« For a weight not exceeding two and a half tolas . . 8ix pies,

For a weight exceeding two and a half tolas, but not
exceeding five tolas . . . . Nine pies.
For every additiona! five tolas, or fraction thereof in
excess of five tolas . . . . . . . Six pies'."”’
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This is an extremely modest and inoderate proposal. The book packet
rate was originally raised from half an anna to nine pies on the ground
that that method of sending matter through the post was being abused
by sending postcards in envelopes at the half anna rate. Now, Sir, we
have always pointed out that this increase in the book packet rate has.
inflicted a considerable hardship upon the retail traders in this country,
both the large retailers and the small retailers. I think my Honourable
friend, Mr. Bewoor, has already received a number of representations in
regard to this matter. He received, when he was in Madras, a deputation
from the Publishers and Booksellers Association of Southern India and they
pointed out that they werc representing in this matter, not the capitalists
in any sense of the term, but the small retailer and the small establish-
ment. He has to advertise. He cannot help it. Tt is true that the
result of the raising of this rate has been increase in rcevenue. But the
Honoursble Member cannot argue from that that there ‘is no hardship to
trade. As a matter of fact, the trade is obliged fo advertise, and I may
point out that my Honourahle friend, the Director General of Posts and
Telegraphs, himself, is endeavouring to encourage that kind of advertise-
ment. T have here one of his own advertisements in which he is trying
to encourage the small trader to usc the post office as a means of adver-
tisement. He says ‘Trade follows the mail’; and then he puts an increase
of 50 per cent. on the rate! 1t seems a little hard on the trader. T would
point out that this amendment strikes a middle course. It does not ask
the Government to revert to the original rates. It reduces the weight
level from five tolas to 24 tolas and puts the rate at six pies on the
first 2% tolas. Thereafter, up to five tolas from 21, nine pies, and after
the limit of five tolas back again to six pies. I am quite aware that I
shall be told that this will cost money, and that, in the present state
of the post office finances, they cannot even contemplate any loss under
this head. Well, Mr. President, my answer to that argument is twofold.
In the first place, the rate was not increased for revenue purposes
originally, and, in the second place, although there may be some loss I
am very doubtful as to the possibility of the department estimating to any
great extent what that loss would be. Last vear, they estimated a loas
of, I think, 6} lakhs. We expressed our doubts at that time as to whether
that was an accurate figure and the Honoursble Member, the Director
General of Posts and Telegraphs, had to admit that it was onlv possible
to arrive at that figure by some rough and rcady meothod. Therefore,
we do suggest that in this matter Government might well afford to give
some relief to a class of persons in thiz country who are really deserving
of this consideration. After all the authorities have their own means
of dealing with the matter of evasion of the increased post card rate.
They have their methods of detection by post office officials and they have
punishment laid down by the infliction of double rates. Therefore, T do
suggest that they should revert to the old rate as far as 2} tolas is con-
cerned. It will be a very great relief to those who are obliged, under any
circumstances, to advertise, and who, in fact, live in their small way of
trading by means of the circular advertisement. My Honourable friend,
the Finance Member, said the other day that he wished the European
Group would have a little “comprehension and charity"’. May I suggest
to the Honourable Member for Industries and Labour that our compre-
hension will be greater if his charity can be extended in this matter. Sir,
I move,
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Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in Schedule I tc the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1898, for the entries under the head ‘Book, Pattern and Sample Packets’
the following be substituted :

¢ For a weight not exceeding two and a half tolas . . 8ix pies.
For & weight exceeding two and a half tolas, but not

exceeding five tolas Nine pies.
For every additional five to'as, or fraction thereof in
excess of five tolas . . . . . . . Six pies’."”

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): Sir, though it was our misfortune that the European Group was
not able to support our amendment about postcards, I am here to tell
the House that in the true Christian-cum-Congress spirit of ‘‘Do good
unto those who do ye evil”’, we are going to support their amendment.
When the House has carried the amendment about postcards, it is natural
that this amendment should also be accepted. So far as I remember,
the packet rate continued to be half an anna for a whole year after the
rate for postcards had been raised to three pice. An Honourable Member
of Government said in this House that this has led to a certain amount’
of fraud, and so the packet rate was also enhanced. 1 believe the fraud
was due to the fact that printed posteards, when put in envelopes, were
carried for half an anna, whereas they required three pice when sent as
mere posteards; and, thereupon the rate on book packets was also raised
to three pice. Now that the rate for postcards has been reduced to half
8n anna . .

Dr. P. N. Banerjea (Culcutta Suburbs: Non-Muhammadan Urban):
Has been? ‘

Mr, Sri Prakasa: At least so far as the House is concerned, it is right,
I think, to say that the rate on postcards has been reduced; and so the
rate for book packets should also be reduced. Our own Congress amend-
ment on the subject was that the minimum weight for a book packet
to be carried for half-an-anna should be five tolas. The European Group,
however, rightly desires to try and meet the Government half way; and
I may only hope that Government will also meet it half way; so that at
least for light packets, like printed circulars, press manuscripts, notices,
bills, and receipts, we should have the lower rate and be enabled to send
little packets up to two and a half tolas at six pies. Above that, the
Furopean Group recommends that we should have nine pies up to five
tolas. As matters stand, I have no objection to accepting this and my
Party is going to support the Furopean Group.

So far as the question of expenses is concerned, I really think the
Department should consider one aspect of the matter. I fear that though
this Department is a very important Department of the Govemm.en.t,
it is really regarded as the Cinderella of the show; and very often it is
imposed upon by other Departments. There is a lot of waste, I think,
in this Department on huge buildings at certain big places. Thus, I find
it difficult to believe that a huge building like the Iastern C(_)urt was
necessary for a Telegraph Office in a small place like New Delhi: and it
the Department is not very careful, T am sure, within ten years, this
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very building in which we sit will be forced upon it and another big
Chamber constructed for the Legislative Hall,

An Honourable Member: Why?

Mr. Sri Prakasa: Because they will say that there are more legislators
and more seats are necessary; and the only Department they will find on
which to force this Hall would be the Postal Department. I, therefore,
think that a great deal of saving can be effected ifl this Postal Department
is really worked as a commercial department and does not allow itself,
a8 at present, to subserve imperialist purposes. 8ir, I have seen man
postal buildings that are too big for the purposes which they are suppos
to fulfil. Let me take the huge Post and Telegraph Office at Lucknow
which is an absolutcly useless building, but as Lucknow is de facto the
Capital of the United Provinces, they evidently thought that they musu
have an imposing post office. Knowing Benares better than he can ever
expect to do, I may also tell my friend, Mr. Bewoor, that it is absolutely
useless to embark upon the huge expenditure on which he is thinking
.of embarking, for the construction of a large building in the City of
Benares ac a new telegraph office. Much monev can thus bhe saved;
and money so saved can be utilired for giving concessions to people who
use the postal services.

My friend, Mr. Ramsay Scott, yesterday, complained that there are
many post offices that are very dirty; and that it is not possible to be
efficient when working in such places. Well, I am no supporter of dirt
anywhere. Still, regard being had to the houses of the majority of our
people, I do not think that there is any post office in Indin that iz worse
than these. In London, Sir, there are heaps of post offices in chemists’
shops and grocers’ shops; and they work quite efficiently. There, they
have to get sixteen nnnas worth of return for every rupee that they spend.
There they have no imperialist purposes to subserve; but, in India, the
iden is that all buildings that have anything to do with Government must
be so constructed that they may impress the people with the might of the
British Governr:ent. That is the reason why in villages practically the
only pucca buildings we come across are police stations and schools, Sir,
this poliey should be given up; and, if the Government us a whole refuse
to give it up, at least this Department must put its foot down and say
that, when they are expected to meet their own expenses, they should
not he foreced to take upon themselves the responsibility for the construc-
tion of buildings far beyond their means and needs. Sir, if systematic
economy is practised in thigs matter, then there will be sufficient saving in
this Department to enable it to afford some much-needed relief to the
public. Without taking any more time of the House, T, on behalf of my
Party, support the amendment moved by my Honourable friend, Mr.
James, and T aleo hope that, after this gesture of our goodwill, he will
be able to support some of our amendments later on. (Laughter.)

Several Honourable Members: The question mayv now be put.

Mr. G. V. Bewoor (Director General, Posts and Telegraphs): Sir, my
Honourable friend, Mr. James, who has moved this amendment, has him-
self admirably summarised the objections against it. The book packet
traffic rate was revised in the year 1984. Prior to that the rate of half an
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.anna for the first unit of weight had been unchanged since 1878. Between
1878 and 1921 the rate was half an anna for ten tolas, and, in 1921, the
rate was retained at the same figure but the first unit of weight was reduced
to five tolas. In April, 1984, the rate was raised by one pice for the
first unit of weight only. Considering that all other traffic rates had been
raised. i.¢., those on letters and posteards, and those for registration, ete.,
it appears to us that this increase was not unjustified. There is the
further point that when this rate was raised, we anticipated a reduction
in the traffic by at least 20 per cent. Our actual experience showed that
the fall had been very much less, that is to say, the traffic had borne
:the rate. The figures for 1934-35 for inland book packets were 98 willions
and during the current year 1935-86 we anticipate about the same traffic,
viz., 97 millions. Tt is true that the rate was not put up for the purpose
.of getting more revenue, but the fact remains that the traffic has borne
the rate, and in the present state of the finances of the Department,
.especially, after the huge cut that has been imposed upon the Department
of about 50 lakhs, it will be unwise to add to that big deficit another
loss of about eight lakhs. For the next year we have estimated a traffic
'in the book packet class of 112 millions, that is tosay, we anticipate a
14 per cent. increase, and, for the reasons which I mentioned yesterday,
T do not think that the reduction of the rate, which this amendment seeks
to secure, can give us any further increase. If it does, it will be of very
small proportions. The reduction in the revenues of the Department is,
.a8 T have said, anticipated to be of the extent of eight lakhs if there
is no increase in the traffic that we have estimated for the next year.
But if the traffic increases by five per cent. we will get roughly 13 lakhs
-of rupees more, that is to say, if we have to recover the whole of the
eight lakhs loss, the traffic must increase by at least 15 to 20 per cent.
As our estimates already provide for an increase of 14 per cent. this means
that the traffic would have to increase by 80 per cent. or even more, if
we have to get the same revenue on the new rate as on the present rate.
I do not think it 18 necessary to deal with this matter any further. We
fully recognise that a low rate for book packets is of great advantage to
the trading community. We do not deny that, but it is merely a question
of whether we can afford to do it at the present moment.

I do not wish to go into the whole matter of economy saguin, but as
12 Noow, My Honourable friend, Mr. Sri Prakasa, has raised the ques-
" tion of buildings, 1 would just mention to him that before
-embarking upon any building programme, we examine it especially from
the financial peint of view. 1 quite admit his criticism regarding the
Lucknow building, but it is no use going into ancient history. That was
.started some years ago, but at the present moment, Honourable Members
who are in the Standing Finance Committee would be aware that we
put up all major building projects before them and place before them all
the necessary facts showing why the new buildings are necessary.

Mr. Sri Prakasa: What about the Eastern Court in New Delhi ?

Mr. G. V. Bewoor: It was constructed long ago. 1t does not merely
:accommodate the Telegraph Office. There the Honourable Member is”
mistaken. It accommodates the Telegraph Office, the Post Office and the
‘Office cf the Divisional Engineer and quarters for certain members of the
:ataff whose residence on the premises is in the interests of service and
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efficiency. It was not put up for the purpose of the Telegraph Office.
It was a building which we found convenient to occupy instead of con-
structing another building. As regards the Benares building, this pro-
posal was put up before the Standing Finance Committee and approved by
thcm. In Benares, we have a Post Office building which has proved to be
absolutely inadequate for the present needs. We had, therefore, to rent
another building, across the road, and that building is on the first floor
and is inconvenient to the public as well as to the staff. We, therefore,
utilised an existing sitc and are now going to construct a building which
will accommodate the Post Office and the local combined office. I think
it would be worthy of the City from which my Honourable friend comes.
It is not a question of extravagance in these matters. Certain
other Honourable Members criticised us for having bad buildings, ill
ventilated.

Mr. Sri Prakasa: No modern building can be worthy of my eity. They
are all of bricks, while my old city is of stone.

Mr. G. V. Bewoor: But bricks can be as lasting as stone.
Mr. Sri Prakasa: But not so beautiful!

Mr. G. V. Bewoor: However, | may assure the House that whether in
the matter of building or in the matter of any extra expenditure we have
to incur, or we are now incurring, the question of economy is always con-
sidered. Our present expenditure in the budget has been framed on lines
which I consider are still economic. Nothing can be more satisfactory to
me, as the head of the Departmeut, than to have more post offices, longer
hours of work, more deliveries on holidays and cheaper rates. But in this
matter, we must always see what it is going to cost. We must cut our
coat according to our cloth. People who ask us to open more post offices
should not forget that it means expenditure. We are fully aware, we
are fully conscious of the fact that in recent years the number of post
offices in rural areas has been badly restricted. The number of postmen
has gone down. It is our desire that our rural population should receive
full facilities both in the way of post offices and in the way of postmen.
How would it benefit a villager if he is given a half anna postcard and at
the same time if his nearest post office is 10 to 15 miles away or if he gets
delivery once a fortnight or once a month. The cut which this House
seeks to impose on the revenues of the Department is, I am sorry to say,
going to restrict this bencficial expansion aclivities on which I am sure
Honourable Members on the other side of the House are as keen as we
are. Tt was, therefore, for that reason, that I appealed to the House not
tc force any further cut on the revenues of this Department, but to wait
until we have built up our finances on a sound basis and until we.are
satisfied that these revenues have come to stay.

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): Will' you
accept the cut that has been made with regard to postcards ?

Mr. G. V. Bewoor: That is not a matter with which we are dealing
now.
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Mr. M. A. Jinnah: The Honourable Member said, “Do not make-
further cuts’’. That means, will you accept the cut already made with
regard to postcards. It may influence me to a very great extent as to.
how I should vote on this cut. If the Honourable Member will give me
an assurance that the Government are prepared to accept the cut that
we have made with regard to postcards, I shall consider how I have to.

vote on this motion.

Mr. @. V. Bewoor: [ am not in a position to give any assurance whether:
Government will accept or not accept the cut already made.

Mr. M. A. Jinnah: What amn I to do then?

Mr. @. V. Bewoor: T am giving the effect of the cut which has been
iraposed by this House on the revenues of this Department.

Mr. M. A. Jinnah: The Honourable Member wanted to impress upon:
this House that we should not make any further cuts.

Mr. @G. V. Bewoor: That is right. I said the House has already cut
the revenues of the department to the extent of 50 lakhs.

Mr. M. A. Jinnah: Then why say do not impose any further cuts.

Mr. President (The Honourable Sir Abdur Rahim): It is only a matter
of language.

Mr. G. V. Bewoor: 1 merely said that this further cut will add to
that loss. It is for that reason that I desire to oppose this motion and
not for any other reason.

Sir Darcy Lindsay (Bengal: European): Sir, I spoke on this subject
last year, and I would like to say a few words in support of the amend-
ment moved by my Honourable friend, Mr. James. The Honourable-
Member who just sat down reminds me very much of the Bengal tiger.
Having tasted blood, he wants more and more and he finds that this ever-
increasing source of revenue, however wrong it may be, is very pleasant
to his tuste. His figures and his method of arriving at those figures are
not very understandable. I think I saw words of his last year in which he
said that the reduction in carriage of book post was only by about one
per cent. In 1935, he said that the loss was only one per cent., and then
in ancther speech, he told us how in a test, conducted in the Calcutta
Post Office, in the month of August, the postcards went up from 94 lakhs
to 98 lakhs during one week in August, whereas the number of book
packets, at the same time, fell from 48lakhs to 45 Iakhs. Now, Sir, T am-
not a mathematician, but a rough calculation seems to show that it is six

per cent. depreciation and not one per cent.

Mr. @G. V. Bewoor: Those figures, may I explain, only related to-
Calcutta: General Post Office. They were merely mentioned as an example,
The figures which we are now comparing are for the whole India.

8ir Darcy Lindsay: I should have thought that the Calcutta figures
would have given a very good test for the whole of India.
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Mr. @. V, Bewoor: Not necessarily.

Sir Darcy Lindsay: When this new charge was imposed, my Honour-
.able friend, Mr. James, explained that it was to counteract the diversion
of postcard traffic by the ordinary user of the posteard to that of book
post. I have never understood whether the users purchase a postcard and
put it into an envelope and send it as book post. If my Honourable friend
means that they write a letter and put that in the envelope and send it
instead of a post card, that is understandable. But he does not say so.

Mr. @G. V. Bewoor: Sir, I may say that I have not brought that argu-
ment in opposing the motion of Mr. James today.

8ir Darcy Lindsay: If the postcard is used in these envelopes, why
not ordinary correspondence ?  Why did they fix on the postcard as the
«cause of this increase in the buok post postuge ?

Mr. James has dealt fully with the question of "It puys to advertise’’.
In the course of my visits to establishments in Calcutta, both Indian and
European, 1 am assured that this extra postage is felt as u very great
hardship on their advertising, und any relief the House can give would
be most welcome. My Honoursble friend has just told us that all rates
were raised in order to get more revenue. What about the press rates?
What about the rate of a quarter of an anna for newspaper postage? He
.«complains that he has not got sufficient money in the department to pay
his way and to expand. Why does he not again press upon the Govern-
ment of India to refund to the department the 25 lakhs lost on press
telegrams ?

There is one little matter that 1 should like to refer to and it should
have been brought up under the question of postcards. That is that an
effort should be made to reduce the cost to the poor man of the writing of
his postcuards. If the department could see their way to employ writers ut
.8 reasonable rate and make the charge to the users of the postcard and
letters less than a minimum of one anna, it would be a very great boon.
With these words, 1 support the amendment.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, I wish to draw attention only to one point. My Hon-
ourable friend, Mr. Bewoor, in his speech said that, when he increased
the rate, he expected a fall of 20 per cent. but the fall was less than 20
per cent. . This shows a peculiar mentality of the Postal Department which
I want to protest against. The thing is that the Postal Department is
not a purely commercial concern. It is intended for service to the public.
That is a point which should not be ignored. The second point which also
‘should not be ignored is that they have a monopoly, and there is nobody
-else who can run the department for postal communications. Had there
been no monopoly and had the question of service to the public not been
taken into consideration, then the principle that the rate should be in-
-creased to the extent which the traffic could bear would be true. There-
fore, this principle of increasing the rate to the extent which the traffic
«can bear cannot be applied to the Postal Department for the two reasons
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I have just indicated, namely, that they have a monopoly and because
they are primarily intended for the benefit of the public. The principle
which we ought to follow is to reduce the rate to such an extent that the
post office may be run without any definite loss. The principle should
be to reduce the rate as far as possible and not to increase it to an extent
that the traffic can bear. That is the point to which I wish to draw atten-

tion.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
Sir, I have very little to add to the exposition of the Government case
which has been put forward by my Honourable friend, Mr. Bewoor.
Some Honourable Member, in the course of this discussion, referred to-
Mr. Bewoor as being like a Bengal tiger. I think that charge could
more fairly be levelled against my Honourable friends oppousite. Having
consumed the cow of the postcard, they now proceed to devour the calf
of the book packets. Our position in this matter is clear. After making
the change which we thought would appeal most to this Housé, the rais-
ing of the weight for the anna letter from half tola to one tola, we had
a surplus of two lakhs left. You cannot do very much with that; and
the effect of the change which my Honourable friend, Mr.. James, advo-
cates, would cost eight lakhs, and, therefore, leave us with a deficit bal-
ance of six lakhs. We, therefore, fclt that we could go no further than
we have already done. I have considerable sympathy with my Honour-
able friend’s amendment but as it would involve the department in a.
deficit budget, I am constrained to oppose it.

Mr. President (The Honourable Sir Abdur Rahim): The question is::

“That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1898, for the entries under the head ‘Book, Pattern and Sample Packets’
the following be substituted :

¢ For a weight not exceeding two and a half tolas . 8ix pies,
For a weight exceeding two and a half tolas, but not
exceeding five tolas . . . . . . . Nine pies,.
For every additional five tolas, or fraction thereof in
excess of five tolas . . . . Six pies,’

The Assembly divided:
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‘Khurshaid Muhammad, Khan Baha-
dur Shaikh.

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): That disposes of
Book Pattern and Sample Packets. We next come to Registered News-
papers. Does any Member want to move any amendment with respect

to it?

Pandit Sri Krishna Dutta Paliwal (Agra Division: Non-Muhammadan
Rural): Sir, I beg to move:

‘““That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
‘Office Act, 1898, in the entries under the head ‘Registered Newspapers’', for the words
‘eight tolas’ the words ‘ten tolas’ be substituted.”

My amendment is a very simple one. It does not involve any very
‘great loss for the Department. On the other hand, it will prove & great
‘boon to newspapers and to the newspaper industry. The present postage
rate operates as a hardship on that industry, and I say so from my per-
‘sonal experience as a journalist for the last twenty years. Let me take
the case of the newspaper which I happen to have ‘with me, Praja
Bandhu. Tts price is two pice. and it is a bi-weekly newspaper. What
-does the present rate mean? It means that, out of the total value of
the paper, 50 per cent. goes to the post office, that is to say, 50 per
cent. of the total value of the paper is a recurring charge which is in-
curred with mathematical certainty on every copy of the paper sent out.
But, for my present purposes, let me take the illustration of a' one anna
weekly newspaper consisting of 82 pages, that is, eight forms, weighing
-eight tolas. If the paper wants to increase its size to 86 pages, the price
‘would at once go up to five pice because of the postage. If you want to
add one more form, the newspaper will weigh more than eight tolas and
the cost will go up by 20 per cent. on account of the postage. This is
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a very great hardship which operates oppressively upon the uewspaper
industry, and I think the matter has cscaped the notice of those who
bave no experience of the newspaper industry. Therefore, in these days
of broadcasting, etc., when Government are so very keen about the pro-
pagation of knowledge and useful information, it should not be impos-
gible for them to accept my amendment; and this amendment has got
no political motive or objective behind it. It is cqually beneficial to all,
to the friendly press as well as to the free press; from the Congress
Socialist down to the Statesman, all will be equally benefited by this
amendment, and I hope that the Government will accept it. With these
words, I commend my amendment to the acceptance of the House.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

““That in Schedule I to the Bill, in the proposed First Schedule to the Indian Post
‘Office Act, 1898, in the entries under the head Registered Newspapers’, for the words
‘eight tolas’ the words ‘ten tolas’ be substituted.”

Mr. G. V. Bewoor: Sir, the newspaper rate in India is one of the
cheapest in any country of about the same size as India.

An Honourable Member: Why do you always compare?

Mr, G. V. Bewoor: The newspaper rate has remained unchanged since
1898. In 1898, the first unit of weight which was allowed for one pice
‘was from four tolas; it was raised to six tolas in 1906, and to eight tolas
in 1909. In Great Britain, the rate for a newspaper is one penny for a
weight of six ounces, and in the United States it is one cent for two
ounces—roughly equal to 87 pies for about five tolas. In Canada, it is
13 cents per pound, i.c., one anna and one pie for about 88 tolas. I do
not think there is any justification for giving a cheaper rate in the form
of raising the first unit of weight from eight to ten tolas. It is difficult
to say what exactly would be the effect of carrying out the suggestion
made in this amendmcnt. Unfortunately, we have not got any statistics
-showing the different categories of weight in which newspapers posted in
the post, office go. Actually, a very large number of newspapers go by
railway. This traffic is a losing traffic: it is a concession traffic so that
for every newspaper that we carry we are actually losing. The cost of
handling a newspaper in the post office is very much higher than the
postage that we recover upon it. The concessional rate has been given in
the intercsts of the press and the public, and, we consider that the con-
cession given is sufficiently liberal and that there is no justification to
go beyond what has already been given. The weight of eight tolas is
quite sufficient for all the poorer classes of newspapers, and T must
therefore, oppose this amendment. I can only say what the loss would
be on a more or less guess work; but if Honourable Members require
‘some figure I can state that, assuming that 56 per cent. of the traffic
will be within ten tolas and 24 per cent. within 20 tolas, and also that
there would be no increase in traffic, we anticipate, that the loss to the
revenues would be about Rs. 74,000; but, as I have already stated, the
traffic is a losing one, and any addition to losing traffic is not to be wel-
comed. As the rate is sufficiently generous, I am sorry that I shall have
o oppose this amendment.

AN
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_ Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir, this.
is perhaps the only item here, where there is some contemplation of
helping people towards their education: this is a kind of cultural amenity
afforded to the people in rural areas, and this is a matter of Rs. 74,000
only. I am simply surprised that our friends on the opposite Benches
always compare our rates with rates in England and Americat and France
and other countries like that. . . .

Mr. G. V. Bewoor: I do that because Honourable Members themselves.
frequently quote England against India.

Pandit Nilakantha Das: Yes: but are they not aware of the fact that,
particularly in this business of taxing newspapers, we should have a
special schedule for ourselves, and we should not go on comparing things,
particularly with those in England and other like countries? If they tax
their newspapers more, it does not matter. For the people there are
anxious themselves to purchase newspapers. But what are the cireum-
stances here? Here our object is to introduce newspapers in the wvil-
lages by every means possible. Hence, in a matter like this, if we pro-
pose to make the experiment of raising this weight by two tolas to ten
tolas, I think Government should not grudge this Rs. 74,000 in the in-
terests of our rural population and the cultural amenities which will thus.
be afforded to them. =

Prof. N. @G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
Sir, I wish to support this motion, and, in doing so, I would like to say
that, while in other countries 90 per cent. of the paper circulation is
being sent through railwuys, here more than 75 per cent. of it gocs
through the post; and the largest amount of circulation, especially of our
vernacular newspapers, is to be found in rural areas. If you do not re-
duce your ratcs, you will be preventing the rural public from getting the
benefit of newspapers and all thal they can get from newspaper reading.
It may be that Government are thinking of developing their broadeasting
in order to help the rural masses. Sir, it is the Government which
manage broadecasting, and therefore, we cannot be quite sure what sort
of propaganda will be carried on by Government. Government them-
selves have stated that they will restrict themselves to non-political pro-
paganda. Therefore, it is necessary that there should be newspaper
reading, especially on political questions; and if there is any need today
for the rural masses more than anything else, it is political education,
and political education could be imparted to them mostly through news-
paper rcading. Therefore, in the interests of the rural masses, and in
the interests of the advancement of their political consciousness, I wish
that this House would support this amendment and give the benefit of
cheaper newspaper service to the peasant and workers.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in Schedule T to the Bill, in the proposed First Schedule to the Indian Post
Office Act, 1898. in the entries under the head ‘Registered Newspapers' for the words
‘eight tolas’ the words ‘ten tolax’ he substituted.”
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Mr. President (The Honourable Sir Abdur Rahim): The Chair does not
kmow if any other Honourable Member wishes to move any motion re-

garding *‘Registered Newspupers’'.
(No Honourable Member stood up.)
Then, the Chair passes on to ‘‘Parcels’’. Does any Honourable Mem-
ber wish to move any motion regarding ‘‘Parcels’’?
The question is:

"'That Schedule I, as amended, stand part of the Bill."

The motion was adopted.
Bchedule I, as amended, was added to the Bill.

Mr President (The Honourable Sir Abdur Rahim): The question is:
*That clause 3 stand part of the Bill.”
The motion was adopted.

Clause 3 was added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim): Clause 4, Schedule
II. The question is:

* That Schedule IT stand part of the Bill."’

Mr. Mathuradas Vissanjl (Indian Merchants’ Chamber and Bureau:
Indian Commerce): Sir, T move:

“That for Schedule II to the Bill, the following be substituted :

SOHEDULE II.
(See Section 4.)

Part I.
Rates of Income-taz.

A. In the case of every individual, undivided Hindu family, unregistered firm and
other association of individuals not being a registered firm or Compeny :—

RATE.
(1) When the total income is Rs. 2,000 or less . . No tax.

(2) When the total income is Ra. 2,000 and upwards, No tax upto the first Re. 2,000
but is less than Ras. 5,000. of the income, and the tax at

the rate of six piea in the rupee

on the portion of the income

between Rs. 2,001 and Rs. 5,000.

When total income is Rs. 5,000 or upwards, No tax on the first Rs. 2,000 of the

@ but :l-“;ul th:n Ras. 10‘,’000. i income ; tax at rate of six pies
T . in the rupee on the income be-

tween Rs. 2,001 and Rsa. 5,000
and at the rate of nine pies in
the rupee on the income be-
tween Ras. 5,001 and Rs. 10,000,
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(4) When the total income is Ra. 10,000 and upwards, No tax on tho firat Rs. 2,000 of

but is less than Rs. 15,000.

the income ; tax at the rate of
gix pies in the rupee on the

rtion of the income between

. 2,001 and Res. 5,000; at
the rate of nine pies in the
rupee on the porlion of the
income between Rs. 5.001 and
Rs. 10,000; and at the rate of
one anna in the rupee on the
portion of the income between
Rs. 10,001 and Rs, 15,000.

(5) When the total income is Rs. 15,000 or upwards, No tax on tie first Ra. 2,000 ;

but is less than Re. 20,000.

-

{8) When the total income is Rs. 20,000 or upwards,

but is lees than Re. 30,000,

tax at the rate of six pies in
the rupee on the portion of the
income between Rs. 2,001 and
Rs. 5,000; at nine pies in the
rupee on the portion of the in-
come between Rs. 5,001 and
Ra. 10,000 ; at one anna in the
rupee on the portion of the
ineome between Rs. 10,001 and
Rs. 15,000; and at the rate of
sixteen pies in the rupee on the

ion of the income between

. 15,001 and Rs. 20,000.

No tax on the first Re, 2.000; tax

at the rate of six piee in the
rupee on the portion of the
income between Rs. 2,001 and
Rs. 5,000; at the rate of nine
pies in the rupee on the portion
of the income between Rs. 5,001
and Ra. 10,000; at one anna
in the rupee on the portion of
the income between Rs. 10,001
and Rs. I5,000; at sixteen pies
on the portion of the inceme
batween Ra. 15,001 and
Rs. 20,000; and at nineteen
pies in the rupee on the portien
of the income between
Rs. 20,001 and Rs. 30,000.

(7) When the total income js Re. 30,000 or upwardr, No tax on the'first Rs. 2 000 ; tax

but i less than Rs. 40,000.

at the rate of six pies in the
rupee on the portion of the-
income between Rs. 2,001 and
Rsa. 5,000; at nine pies in the
rupee on the portion of the
income between Rs. 5,001 and
Ra. 10,000; at one anna in
the rupee on the portion of the
income between Rs. 10,001 and
Ra. 15,000; at sixteen pies in
the rupee on the portion of the
income between Rs. 15,007
and Rs. 20,000; at nineteen
pies in the rupec on the por-
tion of the income between
Rs. 20,001 and Ra. 30,000 ;
and at twenty-three pies in the
rupee on the portion of the-in-
come Between Rs. 30,001 and
Rs. 40,000. :

e
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{8) When the total income is Rs. 40,000 or upwards, No tax on the first Rs. 2,000 ; tax
but is less than Rs. 1,00,000. at the rate of six pies in the
rupee on the portion of the
income between Rs. 2,001 and
Rs. 5,000; at nine pies in the
rupee on the portion of the
income between Rs. §,001 and
Rs. 10,000; at one anna in
the rupee on the rtion of
the income between Rs. 10,001
and Ra. 15,000 ; at sixteen pies
in the rupee on the portion of
tho income between Ras. 15,001
and Rs. 20,000; at nineteen
pies in the rupee on the por-
tion of the income between
Rs. 20,001 and Rs. 30,000; at
twonty-three pies in the rupee
’ on the portion of the income
between Rs. 30,001 and
Rs. 40,000; and at twenty-five
pies in the rupee on the por-
tion of the income botween

Rs. 40,001 and Rs. 1,00,000.”

In submitting this amendment, my main object is to point out that
the income-tax as it stands today, though apparently a progressive tax,
is in reality not progressive as between the various stages of the incomes
at which succesgjve and progressive rates commence to operate.  For
instance, while up to Rs. 2,000 there will be no tax, between Rs. 2,000
and Rs. 5,000 the whole of the income would be liable from Re. 1 to
Rs. 5,000 at 6 pies, so that that portion of the income which is, by the
fundamental principle of the law, exempted from taxation, is also
chargeable at the same rate as the surplus over Rs. 2,000 which is re-
garded in the intertion of the law to be the income open to taxation. My
amendment seeks to maintain:—

(a) The minimum exempted from taxation to be always exempted.

{b) To charge income-tax only on the surplus of the exempted
minimum so that the real minimum of subsistence continues
always to be exempted.

(¢) To commence cach progressive rate of tax for each successive
higher amount of income from the point, and only from the
point, at which the increment in the income begins, and
the rate is intended to increase. )

The Honourable Sir Nripendra Sircar (Leader of the House): On a point
of order, Sir. My Honourable friend has read only what appears at page
10. and he has not read item No. 9 on page 11, which deals with income
above Rs. 1,00,000,—and that is the income, I believe, with which my
Honourable friend is concerned—nor the two provisos. Has he done it
purposely, or was it due to mere inadvertence? , “
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Mr. Mathuradas Vissanji: I beg your pardon. I missed it. I will read
it:

(8) When the total income is Rs. 1,00,000 or upwards . The same gradvated rates
- to apply ae in (8) above
up to the several
portions of the income
up to Rs. 1,00,000 and
at twenty-six pies in
the rupee for all excess
above Rs. 1,00,000.

Provided that, rebates shall be given, on income up to Rs. 5,000 at the rate of
Rs. 1,000 free from taxation in respect of every child under 18 years of age dej)ending
upou the assessee, and one wife of the assessee, subject to a maximum of Rs. 4,000 of
the incame for the purpose of calculating such rebate.

Provided further that rules shall be made under this Act permitting income derived
from business to be so calculated, for purposes of assessment, that an average of threa
years may be declared to be the income liable to taxation,”

I submit, Sir, this is not only & more rational but also a more just

N method of taxing the incomes. It is impossible, in the statis-

tics published by (Government, to estimate exactly in a compen-
dious form what will be the financial consequences of this alteration. 1
would, submit, however, that inasmuch as I make no changes in the rates
of taxation themselves, and exempt only the lower incomes at each
successive stage from taxation, or from the higher rate, the loss to the
Finance Department ought not to be very considerable. The practice, 1
understand, even now 18 for the Incomne-tax Assessing Officers, in order to
avoid the injustice which the present svstem of average rating involves, to
charge the tax only up to such cxcess as would not make the higher income
open to taxation actually less to the individual recciving the income and
paying the tax than the lower inenme not liable to the tax or to the tax
at the same rate. Tc illustrate my meaning, if a man has an income of
Rs. 2,010, at the rate of 6 pies in the rupee, which would mean a tax of
is. 62-13-0, the nett income would be Rs. 1,947-3-0. Obviously this is
unjust, and the yractice of the Income-tax officers nowadays is to take
away only the extra Rs. 10-1-0 and leave the vest of the income as intended
by the law free from tax.

The same practice operates in the higher stages of the income, so that
in the administration a sort of rough and ready justice is afforded by the
Administrative Officers, which practically avoids some of the grossest
injustice to which this method of taxation would be exposed.

By iy amendment T am seeking no more than making more regular,
lawful, and systematic the assessment of incomes tc taxation; and 1 submit
that the loss likely to result would be inconsiderable in view of the practice
already prevailing, whereby Income-tax Officers automatically afford justice
of a rough and ready sort which I have already mentioned. In view of
the very serious objection to which the present svstem is open, in view of
the opportunity it affords to abuse or discrimination and consequent
disputes, waste of tiine and money both to the Government and to the
assessees; and in view of the essential fairness and justice of my sugges-
tion, I do hope that the House will agree to the suggestion, and the
Finance Member wil! accept it.

Ar for the provisos, now that thev have heen ndmitted as being quite
in order. T may onlv point out that the intention of the proviso is to make
the Indian Income-tax analagous to that prevailing in England, wherein on
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all smaller incomes up to the limit of £700 per annum, a rebate or allow-
ance is granted in respect of every dependent or child under age living
with the parents and having to be maintained out of that income. The
practice of Joint Family may render the literal incorporation of the British
provision somewhat difficult. I have, therefore, suggested only a rebate
tn respect of only three children and one wife, and that too up to an income
of Rs. 5,.000 per annum from which a rebate of no more than Rs. 4,000
van be given. If these were adopted, the hardships to the lower smaller
men would be very much minimised and the loss to the Finance Depart-
ment would not be very considerable.

As regards my second proviso, which is meant for permitting merchants
to write off trade losses of one vear against the profits of another, 1 may
point out that thie too is in virtue of previous assurances given by the
predecessor in office of the present Finance Member; it is analogous to the
practice prevailing in England, where trade losses are allowed to be carried
forward for a period, not only of three years but, of six years, and where
accordingly the tax collection becomes both more just and easier to bear.
I realise that the adoption of this principle may involve a considcrable
sacrifice to the Finance Department, but I submit that the inherent justice
of my proposal ought to mnke it welcome, il not immediately, at least in
the near future to the financial authorities of this country and 1 cam
assure them that the facility which is afforded to the commercial communit,
will more than recompense itself by the process of averaging which wi
really result in no material losses over a period of years, say five or six at
the most

1 hope the Finance Member would agree to my suggestion.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved :
“That for Schedule IT to the Bill, the following be substituted :
SCHEDULE II.
(See Section 4.)
Par 1.

Rates of Income taz.

A. In the case of every individual, undivided Hindu family, unregistered firm and
ether association of individuals not being a registered firm or Company :—

Rare.

{1) When the totalincome is Rs. 2,0000r less , . No tax.
(2) When the total income is Rs. 2,000 and upwards, No tax upto the first Rs. 2,000
but is less than Rs. 5,000. of the income, and $he tax at
the rate of six pies in the rupee
. on the ion of the income
between Ra. 2,001 and Ra. 5,000,
(lj. When the total income is Ra. 5,000 or upwards, Notax on the first Rs. 2,000 of the
bat is leas than Res. 10,000. income ; tax at rate of aix pies

in the rupee on the income be.
- tween Ra. 2,001 and Rs. 5,000
and at the rate of nine pies in
the mme on the income be.
tween Ra. 5,001 and Rs, 10,000.
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(4) When the total income is Rs. 10,000 and upwards, No tax on the first Rs. 2,000 of

but is less than Rs. 15,000,

the income ; tax at the rate of
8ix pies in the rupee on the
ion of the income between
. 2,001 and Rs. 5,000 ; at
the rate of nine pies in the rupee
on the portion of the income
between Rs. 65,001 and Rs.
10,000; and at the rate of
one anna in the rupee on the
portion of the income between
Re. 10,001 and Rs. 15,000.

(5) When the total income is Rs. 15,000 or upwards, No tax on the first Rs. 2,000 ;

but is less than Ra. 20,000.

- tax, at the rate of six pies in

the rupee on the portion of the
income between Rs. 2,001 and
Rs. 5,000 ; at nine pies in the
rupee on the portion of the in-
come between Rs. 5.001 and
Rs. 10,000 ; at one anna in the
rupee on the portion of the
income between Rs. 10,001 and
Rs. 15,000 ; and at the rate of
sixteen pies in the rupee on the
portion of the income between
Rs. 15,001 and Rs. 20,000.

(6) When the total income is Rs. 20,000 or upwards, No tax on the first Rs. 2,000; tax

but is less tham Rs. 30,000.

at the rate of six pies in ths
rupee on the portion of the
income between Rs. 2,001 and
Rs. 65,000; at the rate of nine
pies in the ruae on the portion
of the income between Ra. 5,001
and Rs. 10,000; at one anna
in the rupee on the portion of
the income between Rs. 10,001
and Rs. 15,000; at sixteen pies
on the portion of the income
between Rs. 15,001 and
Rs. 20,000; and at nineteen
pies in the rupee on the portion
of the income between Rs.
20,001 and Rs. 30,000.

(7) When the total income is Rs. 30,000 or upwards, No tax on the first Rs. 2,000 ; tax

but is less than Rs. 40,000,

at the rate of six pies in the
rupee on the portion of the
income between Rs. 2,001 and
Rs. 5,000; at nine pies in the
rupee on the portion of the
income between Ras. 5,001 and
Rs. 10,000; :: one mn? hu:
the on tl rtion of tl
ineommmWeen R‘: 10,001 and
Rs. 15,000 ; at sixteen pies in
the rupee on the portion of the
income between Rs. 15,001
and Res. 20,000; at nineteen
pies in the rupee on the portion
of the income between
Rs. 20,001 and Rs. 30,000;
and at twenty-three pies in the
rupee on the portion of the in-
come between Rs. 30,001 and
Rs. 40,000.
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(8) When the total income is Re. 40,000 or upwards No tax on the first Rs. 2,000 ; tax
. . Loy’ ’ "~
.but is less than Re. 1,00,000, at the rate of six pies in the
rupee on the portion of the-
ineome between Res. 2,001 and.
Rs 5,000 ; at nine pies in the
rupee on the portion of the:
income between Rs. 5,001 and:
Re. 10,000 ; at one anna in
the rupee on the portion of”
the income between Ra. 10,001
and Rs. 15,000 ; at sixteen pies-
in the rupee on the ion of.
. the income between Rs. 15,001
and Rs. 20,000; at nineteen
pies in the rupee on the portion.
of  the income between.
Re. 20,001 and Rs. 30,000;.
at twenty-three pies in the rupee-
! on the portion of the income-
between Res. 30,001 and Ras.
40,000; and at twenty-five:
pies in the rupee on the portion.
of the income between Ra..
40,001 and Rs. 1,00,000.

(9) When the total income is Rs. 1,00,000 or upwards, The same graduated rates to apply "
as in (8) above up to the several.
portions of the income up to-
Rs. 1,00,000 and at twenty-
six pies in the rupee for all.
excess above Ras. 1,00,000.

Provided that, rebates shall be given, on income up to Rs. 5,000 at the rate of Rs..
1,000 free from taxation in respect of every child under 18 years of age depending upon
the assessee, and one wife of the assessee, subject to a maximum of Rs. 4,000 of the income
for the purpose of calculating such rebate.

Provided further that rules shall be made under this Act permitting income derived.
from business to be 8o calculated, for purposes of assessment, that an average of three
years may be declared to be the income liable to taxation '.”

The Honourable Sir James G@rigg (Finance Member): 1 understand
from the Mover of this amendment that his intention is to introduce
something which is on all fours with ‘the present English income-tax
system. Far be it from me to belittle the English income-tax system,.
but I do say two things about his suggestion. The first is that he has not
reproduced the English income-tax system in one very important parti--
cular, and, that is, he has made no provision for the English conception
of the standard rate, and, if I may esy so with respect, that completely
vitiates the amendment which he has produced. Secondly, the -carry
forward of losses i another of his desires, and on that I made my position
quite clear on previous occasions. I am not going to attempt to produce-
any single argument in theory against this question of allowing business-
firms and companies to carry forward lesses. There is no argument in
equity against it. The only argument which has ever been brought:
forward in recent years is the question of cost, and, of course, that argu-
ment still prevails. I should think that the degree of carry forward,.
which the Honourable Member desires in his proviso, will cost about &
crore a year, and when we come to examine the remaining part of his
scheme, as far as I can make out, the cost of the Schedule taken by iteelf
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is about four crores a year, and the cost of his first proviso is about a
crore and n quarter. 8o, the totaul cost of his amendment, as a whole,
is five or eix crores, and obviously no Government can accept proposals
of that sort, but let me say this on the general question of alterations.
of structure or the introduction of the English income-tax eystem what
I said last year that although I am very doubtful whether the English
system is-applicable, readily or to any very large extent, to India, that is.
obviously one of the questions which the income-tax experts who are now
in India will congider and have been asked to consider. What the ultimate
recommendation will be, I cannot eay, but they have been asked to
consider this question. Sir, with that explanation and with the informa-
tion before him as to what it will cost and the knowledge that this amend-
ment very imperfectly carries out his desire, I hope he will agree not to
press the amendment.

Dr. P. N. Banerjea: On a point of information, Sir,—may I ask what
the cost will be if the Finance Member accepts two of the suggestions made:
by the Honourable the Mover of this amendment, wviz., first, that the
exempted minimum should be exempted throughout, and, second, that
rebutes should be granted in respect of wife and children?

The Honourable Sir James Grigg: I cannot answer the point about wife
and children, in the absence of any family statistics. I can answer the
other point regarding the freeing of ‘‘two thousand’’ from income-tax for
evervbody; the cost of that would be two crores n vear.

Mr. M. Ananthagayanam Ayyangar (Madras ceded Districts and
Chittoor: Non-Muhammadan Rural): Sir, on a point of information, under
the English Statute, we find a higher limit up to £700, then there is a
lowering or the exemption of £125. 1 shull make mysclf clearer. The
first £125 are absolutely exempt; if the income is £200, £100 are exempted ;.

if it is £300, . . . . .

The Honourable Sir Jameg Grigg: The Honourable Member is talking
about an income-tax scale that was in existence before 1920 or 1921: the
whole system has been changed since then. He is talking in terms of a-
system which has not been in operation for at least ten years.

Prof. N. G. Ranga: Sir, I wish to oppose this amendment . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
the Mover does not perhaps wish to press this amendment; and, if the
Honourable the Mover does not want to press his amendment, there is no
need for the Honcurable Member, Professnrr Ranga, to speak now.

Mr. Mathuradas Vissanji: Sir, in view of the statement made by the-
Honourable the Finance Member, I wish to withdraw my amendment.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That the Honourable Member, Mr. Mathuradas Vissanji, be granted leave to-
withdraw the amendment, No. 77, standing in his name, which has just been read out.”

The amsndment wae, by leave of this Assembly, withdrawn.
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Mr, President (The Honourable Sir Abdur Rahim): The question is:
, .
“That Schedule II stand part of the Bill.”

The motion was adopted.
Schedule 11 was added to the Bill.

The Assembly then adjourned for Lunch till Half Past Two of the
- Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
. Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

’

Babu Baijnath Bajoria (Marwuari Associstion: Indian Commerce): Sir,
"I beg to move:

“That in sub-clause (/) of clause 4 of the Bill, all the words occurring after the
- words ‘Second Schedule’ be omitted.”

Sir, this question of removing the surcharges on income-tax has been
discussed, at some length, in this House before and 1 do not want to deal
with this matter in great detail. All I want to say is this that there is
complete unanimity amongst all sections of the mercantile community,
- whether Indian or European, whether a full-fledged Congressman like
my Honourable friend, Mr. Sami Vencatachelam Chetty, or a semi-
Congressman like my Honourable friend, Mr. Mathuradas Vissanji, or a
modcrate like myself or loyalists like my Honourable friends of the
European Group, whether Hindus, Parsis or Muslims all are unanimous
that this surcharge should be removed. This income-tax is paid mostly
"by the trading community and two-thirds of the income-tax is realised
from incomes on busin=ss. 8ir, the rate of income-tax has also been
increased during recent years from 50 per cent. in case of lower incomes
to one hundred per cent. in cases of higher incomes and this has a very
distressing effect on the general trade and industry of the country. Apart
“from the question of removal of surcharge, there are several other
grievances in income-tax matters on which 1 want to draw the attention
of the House. There is the question of the carrying over of business
losses. The Honourable the Finance Member replied that it would cost
one crore, but the question is whether it is reasonable or not, whether
our demand is reasonable or not. All the trading associations have
- demanded this. Government, so to say, is a partner in our business to
- the extent of the income-tax. It is only reasonable that when there is
loss they should allow us to carry forward our losses to the next year so
that we might recoup. Supposing, I lose Rs. 20,000 this year and next
year I make a profit of Rs. 10,000. Apart from the fact that I have not
been able to recoup the loss of the previous yeat, I have to pay income-
‘tax to the Government. It has a very bad effect on my finances. Bir,
“then there is the question of rebates for married men, maintenance for
children and other things. The Honourable the Finance Member just
now said that all these matters are being discussed and examined by an
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-expert committee of enquiry. 1 must say frankly that the business com-
munity have got very little confidence in this Committee of experts
which is examining income-tax departmental affairs. No commercial
man, whether Indian or European, is associated with this expert enquiry
committee. The Commissioner of Income-tax, Bombay, is associated
with it. and I am sure that the experts will see things only what the
Commisgioner of Tncome-tax, Bombay, or other departmental officers
-show to them. What was wanted was that there should have been a
public enquiry committee in which both Europeans and Indians belonging
‘to the commercial comnmunity should have been represented and then we
-could expect some justice from such a committee.

There is another point I wish to bring to the notice of the Govern-
ment. There s the question of appeals. Section 23(4) gives arbitrary
‘power to the income-tax officers to assess summarily and arbitrarily and
then there is no right of appeal to the ussessce. This is very unjust.
"There musl be a right of appeal and then appeals in cases where they are
-allowed liave to be made to the Assistant Commissioner of Income-tax
or to the Commissioner of Income-tax. They are only departmental
heads and they have also a hand in the assessment in the first instance.
8ir, I think that the appeals should be heard by a judicial tribunal
"There are several other anomalies in the present system of assessment of
income-tax and I think a public enquiry committee should be appointed.
:8ir, T move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment
moved:

“That in sub-clause (/) of clause 4 of the Bill, all the words occurring after the
words ‘Second Schedule’ he omitted.”

The Honourable Sir James Grigg: Sir, us I urderstand the meaning
of this nmendment—though the last part of the Honourable Member's
speech cnsts some doubt on his intention—the desire is to remove the
rest of the surcharges on fincome-tax and super-tax: I address myself
solely to that issue and not to the ones which he raised in the latter part
of his speech, though, I would say, if he thinks that the business people
in practically every important city in India who have put their case
beforc the Income-tax Experts have made such a poor show of it that these
Experts are not likely to be impressed by them, I cannot help that. T
gather that abundant opportunities have been given in practically all
the big citics in India for the commercial community and other re-
‘presentative bodies to place their case fully before the experts. However,
‘Sir, let us return to our muttons,

“This is a proposal to remove the rest of the surcharges on income-tax
4and super-tax. T dealt fully with this question in my replies to the
Leader of the European Group unsatisfactory as those replies were
deemed to be, but the fact is that this would cost one crore 38 lakhs and
in spite of the assurances to the .eontmry byl people whq have no
‘responsibility for making the calculations, we, with th’e best information
at our disposal and using the best intelligence at our disposal, have come
%0 the conclusion that there is not a balance of a crore and 38 lakhs on
this vear's budget, mor is there likely to be one. And that being so, this
would unbalonse the budget to a congiderable degree. and, therefore,
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cannot be accepted. At the sume time, I should like to repeat what I
bave repeuted several times already that we are very sorry that this
should be so. Definite obligations have been undertaken in this behalf
by my predecessors, and I have no desire to escape from that obligation.
At the same time, with the best will in the world, Government are of
the opinion that we cannot do more thun we have done this vear, and,
therefore, I will ask the House to rtject this amendment.

Prof. N. @. Ranga: Sir, 1 wish to oppose this amendment. It is no¥
becuuse I do not want any section of our people to get any tax relieved,.
but it is because, as we are situated today, we are powerless in our fight.
against this Government, and, therefore, we are obliged, in spite of our--
selves, to pay some tuxes or other in order to maintain this Government.
This Government collect these taxes, not because we pay them voluntarily.
but because they have the power to collect them, and so this Government
have to be maintained and are being maintained. Who is {o maintain:
this Government? Somebody or other has got to pay the taxes. If this.
particular tax remission were to be given to these payees of direct taxes,
Government would be a loser of one crore and 34 lakhs and Government
would begin to wonder wherefrom they could get it. They would"
cretuinly think of only one section of the people, and that is the poorer:
classes of people in this country, as they have always done in the past
whenever they wanted additional revenues: They would also hereafter
try to get the major portion of it from the poorer classes of this country
if they were to need any additional ‘income. Here, ’especlally, when.
rich people themselves hove to be given this remission, Government
cannot think of getting any more from the rich people and so they, will
have to derive all this from the poor people. Ts that fair, is that just,
to permit this Governmeat to pounce upon the poor and grab these,
1,34 lakhs more in addition to what the poor _people. are obh‘ged to pay
even at present? Sir, I think it is very unfair and very unjust on thg_‘
part of the rich people of this country to come forward with 8 dsmant
like this. I do not hold any brief at all for th_ls .GDVel'lll'l:lE‘l'lir. I [0 no
wish to pay any taxes to this Government as it 18 today; hutI - ng

bliged to i}ay. T cannot help it. And, in paying these taxes, 1 shou
0'1 the rich people to contribute very much more than they are doing
g}?av' ehf-causg kanow that the rich people are certainly in @ better
pmiiic:n to pay these taxes than we poor peoplv;. (;knd, E};g. ;; ﬂ?c;;r}fé
they are detiving vory mlmhd Hilfore b(it{.',leflt :frlgmﬁt:}ﬁgpéé};l?nreally who are
oh the customs duties. is ) all} r

o t:;s:g}tled in this country and not the poor peaple, and it is ‘only iau.r
heing ht to bear the lion’s share
that. if we are to pay any taxes, they oug

But, on the other hand, the truth is that they pay very 'mlf:c:a 1?:?13:1}1:!;:
wha,t. the. poor people are paying. They do not e}\)ra(rll t}:’ny a]usin g
the additional income that the poor people haw‘*e a ]1:) :; e et be.
even in the shape of customs duties. Therefore, I re ¥ Cet b
za;srtv to saddling the poorer classes in this country with an

. ime, I
tax burden of one crore and 34 lakhs of rupees. At tthe!s:;l:)z et;mupon
do want this Government to spend immense :mouri{eo oy
the development of public utilities in this eountry. y

i t or subsidy of
' sars, given the benefit of a recurrng gran y of
:::J metwgi {-:f:esgim the rich people, whereas they have only ma
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mon-recurring grant of ™ crores of rupees for the poor people. That shows
how the wind blows. This Government is certainly on the side of the
rich and not on the side of the poor; And if you want this relief, I can
only say that you are being very unreasonable and very unfair. But I
ask thie Government to spend very much more money upon public
-utilities, specially on the rural development grant and such other public
utilities. 1 expect this Government to get very much more money
through taxation, but my rich friends here need not get themselves fright-
ened into thinking that I am asking this Government to impose any
additional taxation on them. I would certainly like this Government to
‘impose additional taxation on them in order to make good the loss we have
‘inflicted upon them by cutting down the salt duty. But, in addition to
that also, I want them to raise some more money. How can they raise
4 ? They can do it . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
‘Member need not go into all that now.

Prof. N. G. Ranga: Without raising the income-tax rates, they can
rTaise money. There is a lot of foreign capital invested in this country
which has escaped the payment of income-tax. There are many
‘Europeans and others who keep up & show of living in this country by
investing their capital in this country, but in companies, which are
incorporated in England, and they are escaping the payment of their
proper share of income-tax. In addition to that, there are now 100
crores »f rupees that Indians pay in the shape of freight charges to
foreign shipping . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
‘Member is only opposing this amendment. He need not gc into other
-alternative suggestions.

Prof. N. @. Ranga: Therefore, if only Government would direct the
Committee, which is now inquiring into the working of the income-tax
law, to suggest ways and means by which the Government of India will
be able to stop all the leakages that now occur in the collection of income-
tax, to enable them to collect all the income-tax that they could certainly
-collect, it would be possible for the Government of India to assure for
themselves an additional income of at least eight crores of rupees
through this means of income-tax alone. And if they were to do it, they
would certainly be able to spend very much more on public utilitie§ and
also help these rich people by not taxing them immediately to any greater
-extent than at present.

Mr. President (The Honcurable Sir Abdur Rahim): The question is:

“That in sub-clause (I) of clanse 4 of the Bill, all the words occurring after the
‘words ‘Second Schedule’ be omitted.”

The motion was negatived.

Dr. P. N. Banerjea: Sir, I move:

“That in sub-clause (7) of clause 4 of the Bill, for the word ‘one-twelfth’ the
‘word ‘one-sixth’ be substituted.’

Sir, my object in moving this amendment is to insisf that (Government
should, both at thé time of imposing frech taxes and at the time of tax
remission, keep always in view the principle of ability to pay, which is
‘recognised everywhere to be a sound and just principle.
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Mr. President (The Honourable Sir Abdur #hhim): Does the Chair-
understand the object of this amendment to be to keep the law as it stands ?"

Dr. P. N. Banerjes: Yes, Sir. Now if this principle is kept in view
at the present moment the reduction in surcharges which affect the:
poorer classes of the population should have precedence over reduction of’
surcharges which affect the middle and richer classes. The other day,.
my Honourable friend, Mr. James, waxed eloquent over the difficul-
ties of the middle clauss. Now, to my mind, the poorer middle class have
alrcady been exempted from the scope of income-tax by reason of the-
minimum limit having been raised to Rs. 2,000. If. however, this term
‘‘poorer middle clnsses’” be extended to some extent, it might include
those whose incomcs range between Rs. 2,000 and Rs. 5,000. I would
not object to the surcharge being removed on these incomes, but I would
certainly object strongly to the surcharge being reduced at the present-
moment on incomes above Rs. 5,000. In this connection, it is ‘a matter-
of great regret to me to find that my European friends have always taken
a very unfair attitude, not on the present occasion alone, but always in-
the past. When income-tax was first levied, the European community in
India strongly objected to its imposition, and in 1866, Sir John Lawrence,
the then Governor-General, wrote in a minute to Sir Stafford Northcote:

“The English community have objected to the income-tax. It was mainly through
their influence that it was not continued in 1865-66 . . . . . The English community
abnost universally lend their influence in favour of increased expenditure of various
kinds, but when it comes to taxation to meet the extra cost, they resist their share
of the burden.”

On another occasion, Rir John Lawrence wrote that the Finglish com-
munity always wanted that taxes should be levied only on Indians. This
attitnde is wrong, and I hope that the lcaders of the Furopean com-
munity, who are all enlightened men, will widen their outlook in future
and enlarge their vision.

This House has now decided to abolish the salt duty and to reduce the:
price of the postcard. It is now incumbent upon us to holp the Govern-
ment to balance their budget (Crics of ‘‘Hear, hear”), snd one of the
means by which we can help Government to balance their budget is
through my amendments—this amendment and another which will soon
be moved. If that is done, it will go some way towards balancing the
budget. If Government adopt the policy of retrenchment in all depart-
ments, the entire budget can be balanced without any difficulty. As my
amendment is intended to help the Honourable the Finance Mémber, 1
am surc he will ‘welcome it. With these words, Sir, I move my amend-
ment.

Mr, President (The Honourable Sir Abdur Rahim): Amendment
moved:

“That in sub-clause (I) of clause 4 of the Bill, for the word ‘one-twelfth’ the-
word ‘one-sixth’ be substituted.”

The Honourable Bir James Grigg: I am properly—I use the word
designedly—grateful to the Honourable the Mover for his kind offer of
assistance, but as I once before quoted in this House & tag to the effect
that T fear the Greeks especially when they bring gifts in their hands. .. .
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N
Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): Who is
the Greek here?

The Honourable Sir James Grigg: . . . and, on the whole, I must say
that I prefer the Government’s own scheme of tax remission to the one
which the Mover has offered to me. Sir, this is all part of the same debate
which has been going on over the whole of the last two years about the
question of priority of reductions of taxation. In my view, as I have said
over and over again, this question is settled by the pledges given by my
predecessor and as, in any case, I think the gift which the Honourable
Member now brings is quite inadequate to repair the damage which he
and his friends have done, I would ask the House to join me in rejecting
the gift which is now offered. '

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That in sub-clause (I) of clause 4 of the Bill, for the word ‘one-twelfth’ the word
‘one-sixth’ be substituted.’

The motion was negutived.

(Mr. Mathuradas Vissanji stood up to move the next amendment.)

The Honourable Sir James Grigg: This amendment was dealt with by
me with No. 29,

Mr. President (The Honourable Sir Abdur Rshim): Is this the same
as the other?

The Honourable Sir James Grigg: One is super-tax and the other in-
come-tax. In my reply, I dealt with both the points.

Mr. President (The ITonourable Sir Abdur Rahim): But he must move
the amendment.

Mr, Mathuradas Vissanji: Sir, I move:

“That in sub-clause (2) of clause 4 of the Bill, all the words occurring after the
words ‘Second Schedule’ be omitted.’

I shall be very brief in my statement. The arguments for my amend-
ment have been mentioned very clearly by the Leader of the European
Group, and T do not want to repeat them. The present Finance Member’s
predecessor had given the promise to remove the surcharge no sooner the
emergency expired. With these few words, I move the amendment.

Mr. President (The Honourable Sit Abdur Rahim): Amendment moved:

“That in sub-clause (2) of clause 4 of the Bill, all the words occurring after the
words ‘S8econd Schedule’ be omitted.'

The Honourable Sir James Grigg: Sir, if I may, without disrespect,
say that as the arguments which T used on the occasion of the Honourable
Meraber’s former amendment apply to this equally I do not think I need
say any more.

Sir Cowasi Jehangir (Bombay City:: Non-Muhsmmadan Urban): Read:
them out again.
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Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in sub-clause (£) of clause 4 of the Bill, all the words occurring after the
words ‘Second, Schedule’ be omitted.”

The 1wiotion was negatived.
Pandit Nilakantha Das: Sir, I beg to move:

“That in sub-clause (2) of clause 4 of the Bill, for the word ‘one-twelfth’ the word
“one-sixth’ be substituted.”

1 know the fate of this amendment even before I move it. I am not
in a mood to make any offer of money to the Government for balancing
their budget, nor, to repeat the words of my friend, Prof. Ranga, do I like
to be & party in meking money for this Government in one way or another.
They arc themselves highly equipped for it and don’t need our help.- But
T should like to take this opportunity to raise a voice of protest in clear
terms—which has hardly been done. Whenever there arises an oceasion
for reducing taxes, the first thought of the Finance Department is the
commercial classes. The Homnourable the Finance Member has, in fact,
said that it is in response tc the pressure from commercial quarters that

these income-taxes are being reduced.
Sir Cowasji Jehangir: When did he say that?

Pandit Nilakantha Das: In his budget speech. T have not got it here.
He has suid so; and in the last paragraph, by way of apology,

3PM. o, to say, he has said ‘1 have done something for the agricul-
tural classes’. Perhaps he means thereby the village reconstruction grant.
I do not think much of it. T know the effect of such grants and their

intentions; but the main . . . .

Mr. M. S. Aney (Berar Representative): What is their intention ?

Pandit Nilakantha Das: Their intention may be half-political, and the
effect is that all the money may not go to the benefit of the villager. It
may flow out on the way into other channels. Whatever that be, the
whole policy of taxing the country is rotten, and I just utter a word of
warning that we are heading towards an economie ruin, out of which neither
the Government nor the commercialists will ever be able to recuperate us
-although our power of recuperation, says the Finance Member, is marvel-
lcus. Wo cannot revive. We are going townrds such a situation. We are
always culting down income-tax like this, but the figures are appalling.
We have been given figures from 1921-22 to 1938-37. In 1921-22 the
figures for customs, including salt, are 41 crores; and in 1936-37 for the
same including salt the estimate is 64 crores, or an increase of 238 crores
so far as the tax realised from the people by the Government alone is
concerned, not to speak of the amount that goes to the industrialists.
But look at the income-tax figures. From 22 crores in 1921-22 it is

snow less than 16 crores.

An Bonounbio Member: Due to reduction of taxation ?
‘Pandit Nllakantha Das: Yes, year after year . ., . .



THE INDIAN FINANCE BILL. 3160

Mr. A. H. Lloyd (Government of India: Nominated Official): The rates
are much higher now than in 1921.

Pandit Nilakantha Das: But you must compare the rate in both cases.
You must compare at what rate the villager is paying today. The man
who pays indirect taxes pays at a much heavier rate today; and another
factor is that he has no money to pay. I know, in our villages, even men
owning hundreds of acres of land are unable to pay their land revenue out
of their produce; and, in many instances, I can show to the Honourable
the Finance Member, if he comes with me to my villages, that people
are earning money outside the province snd in foreign labour centres only
to pay the land revenue. Bo the rates does not matter: the money must
be found out from romewhere; and that ‘somewhere’ is not in going on
piling indirect tax on the people. Another factor in this indirect teax is
that this increase of 23 crores is not the only money that the villager, the
indirect taxpayer, is paying. This is his payment to the Government
alone, He ix paying much more than this 23 crores: perhaps the industrial-
ists and the commercial quarters, as the Honourable the Finance Member
calls them, pocket more than even 23 crores out of the payment of the
indirect taxpayer; in no case it is less than 23 crores. The Finance Member
himseclf admits that only in textiles and sugar 84 crores are paid by the
villagers and the people of this country by way of indirect taxation, out
of which he himself gets only seven crores for the State Exchequer. 27
crores goes into the pockets of these commercialists, and we may calculate -
the price of sugarcane, the price of cotten, the price’ of labour—every-
thing told, let us say, 20 crores goes: and af least seven crores, that
is, n8 much ngain as the Government gets, is being available to the com-
mercial interests in this country. Where then is the logic? Where is the:
reason, that, whenever there is any occasion for reduction of taxes, we
should always look tc the protection of these organised interests, who san
make their voice better heard, while Government pose themselves to be
the custodians of the interests of the poor masses of this country? Do
they ever reulise that the mass of the population are, on acecount of this
unequal treatment, going to rack and ruin ?7—And all this is being done
in the name of protection of our industries? Of eourse in principle, T
may not be against protection as such; but the method and manner of its
implication and application must undergo a radical change. The inci-
dence must be carefully calculated, and in this connection facts must
be faced. If you go on protecting like this, and i for that you look to
organised commercial and industrial interests in this country, and in thit
manner—I do not go into the detailed implications as this is not the oces-
sion for that—but if you do iti like that, you do not know that either
knowingly or unknowingly the Government are & party in killing all our
industries and all our real wealth in this country. Interested parties take
advantage of all the protection and they use it only for their own
benefit to the detriment of the real industrial interests of this vast land of

[ndia. I can show you particulsr examples . . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair does not.
think the Honourable Member can discuss these things now.

Pandit Nilakanths Das: T know this is not the oucam:on for it (Laugh-
ter). but T could not get an opportnnity during the discussion of the

budget. But, so far as it is velevant . . . . . .
-
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Mr. President (The Honourable Sir Abdur Rahim): No, it is not rele-
vant at all

Pandit Nilakantha Das: When we ure going to cut down direct taxes,
I shall speak this much, that I know, in the management of their sales
of industrial products, combines and many other like devices, they are not
only pocketing all the money out of which they pay nothing to the State
coffers, but they are out to kill the very industries of this country, the
cottage and small industries which were the mainstay of India’s economic
structure from time immemorial. I shou'd like the Finance Member to
realise this fact and that it is time for hin to cry halt to this unholy
alliance with the organised commercial quarters. He should never think
of reducing direct taxes, but rather to devise ways and means for putting
more and more of direct taxes and take at least some amount from the
pockets of people who are making large profits and in this way to give
relief to the poor villager in this country. On this occasion I cannot say
anything more and I move this amendment, though I know its fate.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in sab-clause (2) of clause 4 of the Bill, for the word ‘one-twelfth’ the word
‘one-sixth’ be substituted.” :

The Honourable Sir James Grigg: Sir, with much of what my Honour-
able and, if I call him so, Cassandra-like friend, said, I am in agree:
ment; but with a great deal of what he has said I am in profound dis-
agreement. However, after the broad hint from you, Sir, that a great
deal of what he said was not relevant to this amendment, I think I might
very well ask him if I may be allowed to make the same- reply to an
amendment, which deals with the question of not reducing the surcharge
on super-tax, a8 I made in dealing with a similar amendment on income-
tax, and ask the House not to agree with the Honourable Member on
this occasion.

Mr. Sami Vencatachelam Ohetty (Madras: Indian Commerce): Mr.
President, I should like to say a few words in answer to my friend, Pandit
Nilakantha Das. T am sorry that he has introduced unnecessarily irrele-
vant topics' in the consideration of this proposition, which are calculated
to be mutually destructive in our arguments. It is a pity that he should
be. objecting to the very tardy recognition of the necessity for removing
the various surcharges which were introduced as a measure of emergency tax-
ation on the ground' that the agriculturist is taxed very heavily. 8ir, when-
ever the plea for the reduction of taxation of agriculturists was brought
in, he has always received more than necessary support from those who
are not hit by this kind of taxation. At no time did we fail to sympa-
thise with the condilion of the agriculturists and to emphasise the neces-
sity for reducing the taxation on agriculturists. As a matter of fact, Sir,
but for the provision the Honourable the Finance Member has-made for
Bihar and Orissa, it would perhaps have been possible to remove even the
balance of surcharge. I do not, however, propose to oppose the grant
for Bihar and Orissa, because we recognise that the provinces which have
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got to be started should receive these grants, but they can only be paid

by mutually helping each other and not by indulging in destructive argu-

ments of the kind my' Honourable friend has chosen to put forward today.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in sub-clause (2) of clause 4 of the Bill, for the word ‘one-twelfth’ the
word ‘onesixth’ be substituted.”

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*“That clause 4 stand part of the Bill.”

The motion was adopted.

Clause 4 was added to the Blll

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That clavse 1 stand part of the Bill.”

The motion was adopted.

Clause 1 was added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim): As regards the Pre-

amble, that has tc be amended, isn’t it? The words ‘‘fix the duty for
British India’ have perhaps got to be taken out. Somebody has an
amendment. ‘

Mr. A. H. Lloyd: May I submit, Sir, that the particular amendment
did fix the duty on salt and then remitted it. So it is in order.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the Title and the Preamble stand part of the Bill.”

The motion was adopted.

The Title and the Preamble were added to the Bill.

The Honourable Sir James @rigg: Sir, T do not move the motion which
stands in my name to proceed further with the Bill today.

Mr, 8. Satyamurti: Why not? May I lmow why he is not moving?

Mr. President (The Honourable Sir Abdur Rahim): Then wo come to
Demands for Supplementary Grants for 1935-36.

D2



DEMANDS FOR SUPPLEMENTARY GRANTS.

TranNsFER To FuND ror SIND aAND ORissa Bmwmds.

The Honourable 8ir James Grigg (Finance Member): Sir, I beg to move:

“That a supplementary sum not exceeding Rs. 45,00,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1936, in respect of ‘Transfer to Fund for Sind
and Orissa Buildings'.”’

Mr. President (The Honourable Sir Abdur Rahim): There are some
amendments, and one is in the name of Mr. Ayyangar.

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and Chittoor:
Non-Muhammadan Rural): I don’t move it.

Inadequate Funds for Railways in Orissa,

Mr. B. Das (Orissa Divigion: Non-Muhammadan): Sir, I beg to move:

“That the demand for a supplementary grant of a sum not excecding Rs. 45,00,000
in respect of ‘Transfer to Fund for Sind and Orissa Buildings’ be reduced by Rs. 100.”

Mr. President (The Honourable Sir Abdur Rahim): What is the 'object
of that?

Mr. B. Das: My point is that this sum is quite inadequate for build-
ings in Orissa.

Mr. President (The Honourable Sir Abdur Rahim): You want more ?

Mr. B. Das: Yes, Sir. I would not be so ungrateful as to take away
Rs. 100 from the 27} lakhs which the Finance Member has kindly sct
apart in his budget for Orissa Capital buildings

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
You will lose what you have got.

‘Mr. B, Das: I will gain more. If you will only have a little patience
to hear what I say, my friend will see that I will gain more.

In the course of his budget speech, the Honourable the Finance Mem-
ber mentioned in paragraph 55 that ‘“We propose to limit dur liabilities
strictly to Rs. 45 lakhs, and, out of this 45 lakhs. 174 to Sind and 27}
lakhs to Orissa’’,—the word ‘‘strictly’’ has set me athinking, since he
made his remarks. How would the Finance Member confine his bud-
getary statement in respect of Orissa Buildings to 274 lakhs? Here I
have a statement to show that when the province of Bihar and Orissa
jointly came into existence in 1912, the Government of India gave them
for building purposes Rs. 152 lakhs, and the Government of Bihar and
Orissa spent four crores of rupees on their buildings on provincial account
in that part of the province which is known as Biliar and Chota Nagpur, If
they had spent a little more money in Orissa then, they would have
made the land of Orissa today, instead of a place of huts and famines,
a land of beautiful buildings and palaces, ‘but as Orizsa would have 25
per cent. of the amount of money that the Bihar Government spent on
Bihar and Chota Nagpur, the Government of Bihar and Orissa ought to

( 8166 )
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have spent a crore of rupees in Orissa in public buildings, but, as far as

-I ean visualise the position, they have spent nearly 20 lakhs throughout
the whole of Orissa for building purposes during those years. The Fin-
-ance Member cecognises that it is an obligatory duty of the Central Gov-
ernment to'prowde. buildings to give a start to all the provinces when
“they come into existence. He himself mentions that the Frontier Pro-
vince received as a present all the buildings that the Government of India
possessed, and my friend, Dr. Banerjea, who was a little bit excited a few
minutes ago, will recognise that it was a rueful day when the Govern-
ment of India decided to transfer the Capital from Caleutta to Delhi.
And, Sir, what happened? Your own province got buildings worth crores
and crores of rupees from the Government of India .

Dr. P. N. Banerjea: It was very wrong on the part of the Govern-
ment of India to have removed their capital from Calcutta to Delhi.

Mr. B. Das: My friends from Bengal have profited thereby, because
they have got so many buildings from the Central Government. The
Audit Department will soon appoint a Controller of Accounts in Orissa.
Has my Honourable friend included within this Rs. 27} lakhs & building
for the Controller of Accounts? No. I know it is not included.

The Honourable Sir James Grigg: Who told you?

Mr. B. Das: The estimates that were prepared by the Orissa Com-
mittee did not include this. In the Sind province, there is Karachi, a
beautiful ecity with beautiful buildings. Those of us who have gone to
Karachi have seen the magnificent buildings there, not only belonging to
the Government of India, but belonging to the Government of Bombay,
.and all these are handed over to the Government of Sind. But fate has
gone against Orissa. From the Government of Madras we have got 18,000
square miles of land but it has no official building. The Orissa Adminis-
tration is going to have one district headquarters at Koraput and two
sub-divisianal headquarters, and at present they do not- know whether
they will have these offices—in tents or in huts. I would, therefore,
earnestly urge on the Honourable the Finance Member to revise his esti-
mates and to give, not what I demand, but what the Government of
Bihar and Orissa have demanded on behalf of thc Orissa Administration.
As far as T know, the Orissa Administration has demanded nearly Rs. 20
lakhs for the district headquarters and the two sub-divisional headquar-
ters. There is a certain school of administration in Orissa who do nof
want that the Capital of Orissa should be locatcd at Cuttack. They do
not know what travails the Government of India went through when they
located their Capital at Delhi. The estimate of Rs. 4 crores went up to
Rs. 23 crores. There are some mad schemers in Orissa who want the
Capital of Orissa to be built in some no-man’s land, and they will build
their towns, gardens, hospitals, even clerks’ quarters and chaprasis’ quar-
ters. God forbid that that will come to pass, because that will be the
same sort of gamble as the predecessor of the Honourable the Finance
Member did in 1912 when the Government of India was located in Delhi,
and the estimate of Rs. 4 crores went up to Rs. 23 crores. I do not
want that the Government of India should give me a larger sum of
money than the Rs. 27} lakhs they have estimated for the building por-
tion of the capital town, but that does not contemplate the buildings that
are required to complete the administrative units in the district and sub-
divisions of the district. That, according to my own estimate, requires at
least Rs. 20 lakhs, and I do honestly urge that that sum of money may
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be given. I may remind the Honourable the Finance Membecr, and he
himself has told us that, in spite of giving the Frontier Province & pre-
sent of those huge buildings belonging to the Government of India, they
had to give Rs. 8 lakhs in addition. I submit that Orissa must be
brought up to the status of the Frontier Province or the Province of
Sind, or the status of Bihar as it was between 1912 and 1920. While
other people in Orissa have estimated a demand from the Centre of crores
of rupees for buildings, I am not so sanguine as to demand a large sum
cf money, but I do want that the Government of India should give
sufficient money for Orissa, so that these buildings may be constructed
at the cost of the Government of India, and not from the paltry revenue
of the province of Orissa. I am not going to talk here of additional sub-
vention, as I have got a special cut under another demand, but my Hon-
ourasble friend knows that the revenues of Orissa do not permit the Orissa
Government to gamble away from the small resources of the province in
extravagant expenditure on public works. Therefore, the initial cost of
the buildings should be met by the Government of India.

Mr. President (The Honourable Sir Abdur Rahim): Amendment
moved:

“That the demand for a supplementary grant of a sum not exceeding Rs. 45,00,000
in respect of ‘Transfer to Fund for Sind and Orissa Buildings’ be reduced by Rs. 100.”

Mr. M. S, Aney (Berar Representative): I fully sympathise with my
Honourable friend, Mr. B. Das, in his earnestness and desire to get more
money for his province, which is a new province. The difficulties which
be has pointed out are that the grant that is made here will not be suffi-
cient or adequate to meet the expenditure which the Provincial Govern-
ment will have to incur for raising buildings, particularly for the distriet
headquarters and so on. As the Government of India has helped the
Orissa people in having a new province, it becomes somewhat obligatory
upon them to give them some assistance in making it a decent province
also. From that point of view, nobody will object to the demand that
is being made by Mr. B. Das in the interests of his province. But 1
want to make a suggestion for his consideration and for the consideration
of other Members also. One of our standing complaints against this Gov-
ernment is that it is unnecessarily extravagant in spending money on
brick and mortar. Palatial buildings for offices and Secretariats have
been a fetish with them and we have been criticising them for that. I
believe that our friends in Orissa may legitimately desire to have a de-
cent capital and a decent district headquarters also, but they should dis-
abuse their minds altogether of having palatial buildings in their head-
quarters and capital towns. They must set a lesson of spending modestly
on public works and showing better work by having buildings of smaller
dimensions and of a less costly nature.

Mr. B. Das: That is all I want.

Mr. M. 8, Aney: I have not got the estimates before me, and I can-
not say whether the particular amount that is wanted here will be suffi-
cient or not. But I want them to keep this ideal in their minds and not
to go in for imitation of extravagant expenditure on Capitals which the
British Government has been building here and elsewhere also. It was
only for the purpose of giving that warning that I really got up, other-
wise, I sympathise with the demand for more grant to Orissa if found
absolutely necessary.



. DEMANDS FOR BUPPLEMENTARY GRANTS. 3169

The Honourable Sir James @rigg: It is with a sense of deep disap-
pointment that I reply to the Honourable Member’s cut motion. I am
one who has attracted to himself a good deal of controversy and a good
deal of attack in this House, and now I thought that at last I had done
something which would win me a certain measure of gratitude from, at
any rate, four or five Members of this House. But what is the position?
Out of the five Members from Sind, four are absent, and of the two
Members from Orissa, both have put down cut motions. Well, Sir, if it
would be any pleasure to the Members from Orissa, let me say at once
that, if the House should agree with them in this cut motion, I am quite
prepared, in this matter, at any rate, to accept their view. (Laughter.)
But, of course, they do not want that at all. Here is the position. This
asmount is what the Government of India are prepared to give to Orissa
in respect of their Government buildings. If they need more Govern-
ment buildings, that, presumably, is a matter which will have been
placed before Sir Otto Niemeyer by those who are entitled to speak on
behalf of Orissa, and I think that anything above the Rs. 274 lakhs
which the Government of India are prepared to allot to Orissa must be
provided by Sir Otto Niemeyer. I gather that the Honourable Member
proposes to raise in connection with the next grant the question regard-
ing the recurring subvention to Orissa. I am not sure whether it is rele-
vant there, but, apart from that, that also is a matter which is sub
judice. The Honourable Member hng submitted a considerable document
to Sir Otto Niemeyer, I know, and he really ought to have enough con-
fidence in the strength of his case and leave it at that. As I said just
now, if the House wishes to have his cut in this grant, I shall certainly
be prepared to accept it on condition that the cut is debited solely to

Orissa.

"’ Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): I am
very happy to learn that the Honourable the Finance Member expects
thanks from Members from Orissa.

The Honourable Sir James Grigg: I did not expect them. I was dis-
sppointed not to get them.

Pandit Nilakantha Das: We are ready to thank him whole-heartedly
in this matter, for a separate province has been a life and death problem
with Orissa. We have been fighting for it for the last 80 years or more.
I do not know the plans and estimates of the buildings or anything else
about it. This I must confess; and also that we have not got a publie
body like a Provincial Legislature in Orissa which has examined it. I
hope all these details will be examined and discussed and the public of
Orissa will have some hand in framing this estimate with which the Gov-
ernment of India will agree as far as practicable. But, here, in this con-
nection, I want to make two or three points clear, which T expect my
‘Honourable friends may remember. Perhaps with the word ‘‘subvention”
is associated some idea which is nct prima facie palatable cither to the
giver or to the receiver. But I may remind the House that Orissa was
a full-fledged empire some three hundred vears ago. Tt was the last to
lose its independence only in the latter part of the 16th century. It had
oversea colonies, trade and spheres of influence and it has got the glori-
ous remains of monumental works of art, architecture and engineering
and buildings, which evoke admiration from even forcigners. We were
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not poor as we have been made to be in mneglect. During the English
rule, we have been divided and put in slices in several provinces—at the
tail end of each province—and have, in the past, contributed for Univer-
gities, High Courts, training and technical institutions and Provincial
Government buildings like Council Houses and Secretariates in ol those
provinces. If we look at Orissa today, we see nothing. Our land system
rotten in imitation, our irrigation neglected, our education languishing,
and we have no money.

We pay all taxes for the protection and promotion of industry, but we
have no industry. Even in Bihar, there are sugar factorics, in Bengal
there are cosl mines and iron factories. In Madras, there is the textile
industry. What is there in Orissa? We pay without return—without any
expectation of it. We are a purely consuming Province. 1 calculated
on another occasion that each consumer in India pays Rs. 4 now to the
State and to the Industries. Thus, including the Orissa Native States,
we, 120 lakhs of Oriya people, are paying Rs. 4 per head—in all about 4

crores and 80 lakhs of money. Half of this money is coming to the Btate
Exchequer.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): What about Tatanagar ? "

Pandit Nilakantha Das: It is not in Orissa unfortunately. We claim
it still. But what I was saying is that I want the House ‘and the Gov-
ernment to remember this in connection with grants or subventions to
Orissa. We pay two crores and 40 lakhs to the Central Government in
tax and an equal amount to Industries outside Orissa for protection.
Will the Government of India give us anything more, though it should,
in justice, perhaps for some years at least, give nothing less? Fence
‘when a grant is made to Orissa let not people be carried away with the
idea that we are getting all this for nothing.

I need not say more on this point today. There is another point
which I want to mention. There is one district headquarters which i
going to be built at Koraput in the partially excluded aren of Jaipur. 1
am afraid the decision is going to be that this district will include the
little aren of 200 square miler, i.e., Parlakimedi, a normally administered
area, which has no affinity and no convenience of communication with
other areas of Koraput district. We have received—Mr. B. Das and
myself have received more than a dozen representations from various
meetings, associations and individuals from this little area of 200 square
.miles, protesting against its inclusion in the contemplated Koraput dis-
trict. They all enjoin us to press the Government to see that this nor
mally administcred area, which was so long with Ganjam and whose head-
quarters are now Berhampore and Chatrapur, should not go to Koraput.
I personally know that this will be a very bad arrangement. People
therc are greatly perturbed and practically upset at this proposal, and
they have also prcssed this question directly in telegrams and letters, I
understand, on the Government for their consideration. In this connee-
tion, I press their elaim, with all the emphasis that I command, so that
they may remain in the normally administered area of Ganjam, and not

be included in Kordput and thus singled out to be linked to the partially
excluded ares of Jaipur.
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Mr. M. Ananthasayanam Ayyangar: I support this cut motion but
with a qualification. I eome from a presidency where, unfortunately, the
Govermirrent and ourselves have not been able to find anything to com-
plain. The Local Government of Madras has always been showing a
surplus budget. We, in the mufassil, know how that surplus is arrived at,
how the poor man is made poorer still but it appears that this is the
day for those who complain. They get all the success and all the money.
If our {riends frem Orissa want money, I have no objection to their having
a loan of 47 lakhs or 47 crores if neccssary. Let the whole money be
spent on buildings and buildings alone. We are splitting this country
into hundred different pieces, each piece trying to wag the head, tail and
the body of the other picces. We know how these new Provinces come
into being. I am not going into ancient history. Again and again, I
bave heard my Honourable friend, Pandit Nilakantha Das, say that the
poor people are taxed, in the matter of kerosene and other necessities
but what right has my Honourable friend and his friends to come and ask
that the general taxpayer from Cape Camorin, Eastern Bengal and the
North-West Frontier Province must join to contribute to build up this
Orissa Province. (Interruption by Pandit Nilakantha Das.)

Mr. President (The Honourable Sir Abdur ﬁa‘him): The Honourable
Members should settle their disputes outside.

t‘hatur' M. Ananthasayanam Ayyangar: 1 shall presently come to

Pandit Nilakantha Das: I do not want from anybody else.

Mr M. .A.nanthasayanam Ayyangar: All that T am stating is that all
of us may join together and grant a huge loan both to Orissa and Sind.

Mr. B. Das: Accepted.

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban):
At what rate of interest?

Mr. M. Ananthasayanam Ayyangar: At any rate of interest that
prevails, say 8 or 34 per cent. Sir. I would say that alreadv the central
revenues are heavily taxed. The North-West Frontier Province in ohe
corner takes away a crore, Sind takes away Rs. 1 crore 8 lakhs. The
Sukkur Barrage is not, we are told, a barrage but a sink, it is not
going to give us a pie. Some paper that was distributed showed that
Sind and Orissa furnish an appalling story although we were assured by
the Honourable Member who comes from Sind city that the Sukkur
Barrage will certainly yield a profit. .

- Mr Pregident . (The Honourable Sir Abdur Rahim): The Honourable
Member need not go into that.

‘Mr. M. Ananthdsayanam Ayyangar: All T would say, both with respect
to Sind and Orissa, is that, even as they are, without the separation
charges, on the basic value of the original expenditure, they are not
able to support themselves. What I find is that if the provinces are
cut away into two separabe portions of 8ind and Orissa and the existing
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establishments are maintained, even then there is a deficit, and well, with
respect to Orissa, we find a yearly charge, owing to separation, of 19-1
lakhs. Even before separation, there is a deficit of 20 lakhs in revenue.
Similarly is the situation with respeci to Sind. Thus, not a pie evem
from the ordinary revenues of Sind or Orissa has been used for buildings,
towers or turrets either in Madras or elsewhere. Already they are deficib
Provinces. They go on asking for more and more, so that the general
tax-payer may be taxed more heavily. All this is surely very sorry
business; and it requires too much courage on the part of my friend to ask
for such a contribution. 1 would say let there be a loan for such purposes
and nothing more.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the demand for a supplementary grant of a sum not exceeding Rs. 45,00,000
in respect of ‘Cranefer to Fund for Sind and Orissa Buildings’ be reduced by
Rs. 100.”

The motion was negatived.

Mr. President (The Fonourable Sir Abdur Rahim): The question is:

“That n supplementary sum not exceeding Rs. 45,00,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 3lst day of March, 1936, in respect of ‘Tranafer to Fund for
Bind and Orissa Buildings’.”

The motion was adopted.

TrANS ER To TnE REVENUE RESERVE Funp.
The Honourable Sir James Grigg: Sir, I beg to move:

*“That a supplementary sum not exceeding Rs. 1,97,00,000 be grauted to the
Governor General in Council to defray the charges which will come in course of
payment during the year ending the 3lst day of March, 1836, in respect of ‘Transfer
to the Revenue Reserve Fund'.”

Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

*That & supplementary sum not exceeding Rs. 1,87.00,000 be granted to the
Governor General in Council to defray the charges which will come in course of pay-
ment during the year ending the 31st day of March, 1836, in respect of ‘Transfer to the
Revenue Reserve Fund’.”

Refusal of Supplies.

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): Sir, I
should like to move my amendment concerning the refusal of supplies.

Mr. President (The Honourable Sir Abdur Rahim): That is not in
order?

Mr. 8. Satyamurti: I submit, Sir,—~and I have read your ruling of last
year,—that this is a new service. The Revenue Reserve Fund is for the
first time being created by the Government, and you have tuled, Bir,
that when a new service is brought about bv means of a supplementary
demand, we can raise this question of policy.
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Mr. President (The Honourable Sir Abdur Rahim): The Chair finds
ihere is a ruling here by Sir Ibrahim Rahimtoola that seems to be against
the Honourable Member; viz.:

“The Member should deal with the motion on financial grounds and should not
concentrate on making ont a grievance.”

—(Pp. 1228-30 of Rulings, 29th September, 1931, Part 1I.)

Mr. 8. SBatyamurti: T have not got that ruling with me, but I do not
suppose, Sir. it refers to a ‘‘new service'’; that is the distinction I seek
to make. There was a long argument last vear, and I took all these
points and the Finance Member accepted the view that when he asked
for a demand for a new service, we can raise the entire question of policy.

Mr, President (The Honourable Sir Abdur Rahim): Is it a new service,
or mot?

Mr. K. Banjiva Row (Government of India: Nominated Official): The
demand is for a new service, but even in the case of a new service it does
not mean that, as in the case of an ordinary demand for a grant, an
Honourabls Member can raise questions of policy. We admit, Sir, that
this is a new service, but in respect of a supplementary demand for a new
service, I submit the discussion should be confined to that particular
service, and one cannot refuse supplies on the pground of general
grievances.

Mr. S. Satyamurti: I do not think one raises any question of general
grievances, except the creation of this fund, and the policy behind the
creation of this fund.

Mr, K. Sanjiva Row: That they can certainly discuss, Sir.

Mr. S. Satyamurti: Sir, just one word about an incident that
happencd here this morning. My Honourable friend, Mr. Sri Prakasa,
got up, und expressed the support of our Party to the European Group’s
cut motion on the Finance Bill. Now, owing to later developments, we
changed nur attitude. I merely want to explain that he had full authority
to state what he did state, and it was a last minute change, and I only
want to mnke that perfectly clear.

Sir, T beg to move:

“That the demand for a supplementary grant of a sum not exceeding Rs. 1,97,00,000
in respect of ‘Transfer to the Revenue Reserve Fund’ be reduced to Re. 1.”

Sir, this is dealt with in this blue book at page 2, and it merely says:

“This is in accordance with the proposal explained in paragraph 36 of the Specch
by the Honourable the Finance Member on introducing the Budget Proposals for
"

1036-37.

Sir, T want to make one preliminary observation. The habit of
creating Funds and getting block grants put into those Funds is becoming
8 little too fashionable with the present Finance Member. Thus, we have
already a Road Development Fund, a Broadcasting Fund, a TRural
Development Fund, a Civil Aviation Fund, I think, and we sre now
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baving this Revenue Reserve Fund. Last year, Sir, I took a number of
points, but you, Sir, while holding them to be in order, gave a broad hint
that it is for the House to consider whether it can support this practice of
putting large sums into funds in this way, and thus practically voting
what are called biock grants, and I also want to draw a distinction
between this Fund and other Funds. The Road Development Fund is,
after all, administered ultimately by the Local Governments, and, in the

gst instance, after consideration and decision by a Committee of the whole
ouse.

The Honourable Sir Jameg Grigg: Sir, I do not know whether my inter-
vention now is unnecessary or untimely. If so, I shall apologise after-
wards, but I think the Honourable Member is rather, in this instance,
flogging a dead horse. As regards this Fund, there is no question of
taking any items of expenditure away from the purview of the House.
They will be provided for by demands for grants in the ordinary way,
and the only method of operating the Fund will be to appropriate from
it in aid of revenue. The House does not part with one iota. of its control
.over expenditure . . . . .

Mr, S, Satyamurti: I am thankful for the interruption; I think it makes
the point different from the point governing other Funds.

The Honourable 8ir James @rigg: It is quite different.

Mr. S. Satyamurti: I will, therefore, not pursue the point, but will
go on to the next point. Now, let me take paragraph 86 of the Honour-
able the Finance Member’s speech. It contains the reasons for the
creation of this fund. I think, Sir, we must begin a few lines above that,
and T want the attention of Honouratle Members who are interested in
this to be turned to the speech of the Honourable the Finance Member
on page 15 (paragraph 35) where he says:

‘‘After this grant there will remain available from 1935-36 a sum of Ras. 1,97 lakhs
and before T can deal with this, we must not only look at the position as it is likely
to be in 1936-37 but we must also cast forward and attempt to make some estimate of
the position we shall he faced with in 1937-36 and the immediately succecding years."

Then, para, 36 begins:

“We now expect to have a non-recurring balance of Rs. 1,87 lakhs avialahle from
1036-36,” that is the current year, “‘and an cstimated surplus of Rs. 2,05 lakhs avail-
able in 1936-37. What does this imply for 1937-38 which we are assuming to be the
first year of Provincial Autonmomy. If all goes well, we may perhaps count upon
certain reductions in interest charges and improvements of revenue which will produce
what in Government of India parlance is known as a betterment of some Rs. 2§ crores
over the figures for 1936-37."

So that, Sir, taking these various surpluses,- it comes really to more
than six crores. On the other hand, having made this calculation on the
credit side, the Honourable the Finance Member goes on to the debit
side : . .

“On the other hand, the separation of Burma will cost us Rs. 23 crores in that
year while it would not be safe to assume a figure of less than Rs. 2 crores as the
cost of the initial adjustments which will emerge from Sir Otto Niemeyer's enquiry,
that. is, on the existing basis of taxation we can expect in 1937-38 at best a bare
balance.” .
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Now, Sir, this morning my Honourable friend said that he knew
nothing about the proposals which Sir Otto Niemeyer was going to make.
I should like to kaow, a8 n matter of intellectual curiosity, how he arrived
at the figure of two crores, which he says it would not be unsafe to
assume as the figure which will represent the cost of the initial adjust-
ments, which will have to be mude as a result of that enquiry :

“If this conclusion is right ™

—that is to say, if in 1937-38 we can expect at best a bare balance,—

“then it looks at first sight as if it would be unjustifiable to reduce taxation at all
this year and of course it is always much more satisfactory to play for safety in
financial affairs. 1 know, however, what feeling was aroused 'in commercial quarters
by the postponement of their claim for a reduction of the.emergency taxation in favour
of the restoration of the pay cut and it behoves me, therefore, to look a little more
g&s?lg/g into the possibilities. For this purpose it is necessary to look also at the year

I pause here, Sir, to invite the attention of the House to the fact,
that by this vote, we are really asked to budget partially at least for
1988-89. It seems to be somewhat a strain on our powers to forecast the
future, that we should be asked here and now to sit down and visualise
for ourselves, on the testimony of the Honourable the Finance Member,
what the financial position of the Federation and of the Provinces is
going to be in 1938-39: '

*There ought in that year to be no major alterations of expenditure.”
May 1 ask, how does he know? Will he be here then?
The Honourable 8ir James @rigg: 1 suid ‘‘ought’’.

‘Mr. 8. Satyamurti: What is the meaning of ‘‘ought not to be’'? You
expect there will not be

The Honourable Sir James Grigg: There ought not to be.

Mr, 8, Satyamurti: My Honourable {riend is an Englishman, and 1
wish he consults some good Dictionary. ‘'There ought net to be”, in that
sentence, means ‘I do not expect there will be in that year'’,

The Honourable Sir 'James Grigg: There is no justification for.

Mr. S. Satyamurti: Then, why did he not say so? Why did he not
say, “There is no justification to have any major alterations of -expendi-
ture’’.

The Honourable Sir James Grigg: 1 maintain I said the same thing
in much fewer words.

‘Mr. S, Satyamurti: How is he to judge what the Finance Member in
1988-39 is going to do? Is the Honourable Member going to be here
then—I do not know his term of office? Will he then, in 1938-89, say
that there ought to be in that year no major alteration of -expenditure?
Well, Sir, that is first of all his own opinion. Then he goes on:

. %
“While we may hope that if our affairs continue to go well, there may be a further
expansion of some Rs. 2 crores in revenue receipts.
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You here see, Bir, a series of hypotheses. If we put any hypothetical
question, the Government will not answer that, because it is & hypothetical
question. If it comes to our vote, then a dozen hypotheses are laid down :

“If this calculation is justified,”
—another hypothesis,—

*‘then it would perhaps be legitimate,”
—you here see, Sir, there is subtlety on subtlety—

“to reduce taxation in 1836-37 by something like two crores if we can find a non-recurr-
ing balance of about the same amount, to fill up the consequent deficit in 1837.36."

I accept this is jugglery with figures, but I do suggest, to ask the
House in voting for the budget of 1936-87, to make a series of calculations
and provide for contingencies which mey or may not happen for the year
1938-39 ultimately is asking too much of this House. He goes on:

““Here then is the significance of the Rs. 1,97 lakhs remaining over from 1035-36. T
propose to ask the House to transfer this balance to a Revenue Reserve Fund available
to help out the finances of the first year of Provincial Autonomy and in this way I
can, with a fairly clear conscience propose remissions of taxation in 1936-37 so long as
they do not alienate revenue to a greater extent than about two crores a year.”

I am asking my Honourable friend for some elucidation of the phrase
‘‘Revenue Reserve Fund’’. What does it mean? Does it mean whether
this is a fund to meet possible deficits in expenditure, or does it mean a
fund for the purpose of reducing taxation, or a fund for the purpose of
preventing increase of taxation? What does it mean? Does it mean
again a fund which will go to the relief of Federal taxation or Provincial
taxation, or will it be divided between Federation and the Provinces, and
if so, in what proportion? What is this fund for? T should like some
definition. What is the revenue reserve fund for? I just put down some
questions, and I am sure abler Members of this House will be able to put
more questions as to what exactly the scope of this revenue reserve fund
is. The Honourable Member says, this fund will be available to help
out the finances of the first year of Provincial Autonomy. Whose finances?
The Federation or the Provinces? In what provortion? Then, he says,
that on this basis he can give remission of taxation only to the extent to
which they do not alienate the revenue to a greater extent than about
two crores of rupees a year. I submit that the House ought not to vote
for this revenue reserve fund. I am not now talking politics. I am not
concerned now with the Government of India Act, 1935. It is not before
us, but I do ask the Honourable the Finance Member seriously ore
question, & question asked by the Madras Mail, a paper with which my
Honourable friend over there, Mr. James, is familiar, a paper which is
not an enemy of the Government, it is one of the friendly Press .

Mr. F. E James (Madras: European): Not our paper.
Mr. 8. Satyamurt{: When did you become theé Government of India?

The Honourable Sir James Grigg: It dissembles its friendliness pretty
wen- o N
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Mr 8. Satyamurti: It asked this question. ‘‘Who appointed Sir
James Grigg a8 Deputy Providence to Provincial Autonomy?”
He is the Flpance Member of the Government of India, and
why should he bother his head ubout providing three years’ needs from
out of the revenue reserves in order to help out Provincial Autonomy ?
Today, the House has accepted some amendments to the Finance Bill.
Of course, the third reading of the Finance Bill my Honourable friend
would not move although it had been down on the agends, even after
thq salt tax amendment had been carried, that the ‘‘Honourable Sir James
Grigg will move that the Bill be passed’’; yet he did not move it and’
when I asked him why, he would not give any reasons. Apart from
the' salt tax abolition which amounts to about eight crores, this House
has carried some more amendments to the Finance Bill for reducing the
postcards to two pice and certain other concessions, but all these conces-
sions will not come to anything more than one crore. May I usk why
this money should not be used to cover the deficit in the next year's
revenue by accepting these amendments to the Finance Bill? Why should
it not be done? Why should it be taken apart, and set aside as a revenue’
reserve fund? There is undoubtedly a demand from all sections of the
community in the country for some relief or other of taxation. You have
denied all that relief, at least partially in some cases. Having done that,
you get a surplus of two crores which you will not spend in relief of taxa-
tion next year, but will keep up this taxation except to the extent to
which you have reduced it by the surcharges of income-tax, one-third this
year. You want to keep it for financing out Provincial Autonomy. It
seems to me that it is not right and this House ought not to support it.
And, if this vote goes against Government, it simply m:3ans, according
to the orthodox finance expounded by the Finance Member, that this
money will go to what is called the reduction or avoidance of debt. To
that extent, it will result in a betterment next year of about 2 crores.
If you put two crores more for the reduction and avoidance of debt thir
year than you would consider proper, it is perfectly possible for you next
year to reduce it pro tanto. If in two years you want to put in 6 crores
and this year you put in b crores, next year you may put in only 1 crore.
Five and one are six, just as three and three are also six.

One last word and I have done. My Honourable friend, the Finance
Member, towards the end of that speech, said:

“If T have erred, I think it is in departing too much from the strict canons of
financial orthodoxy which I put forward last year, viz., that non-recurrent resources
should not be devoted to recurrent demands.’”

4pM,

Is he quite sure that these two crores, which he puts in the Revenue
Reserve Fund for 1937-38, may not be a recurrent demand? Ts it financial
orthodoxy to earmark this for a possibly recurrent demand?

“The only justification for this departure is the fact that India’s economic and
political harometers are hoth rising. 1f they continue to rise, all may be well. It
they do not, the risk will be proved unjustified. And perhaps T mav end by saying
that the economic barometer cannot rise if the political barometer falls and that the
political barometer must fall if the political thermometer rises.”’

It is rising; it will rice still further if the Finance Member will accept
no smendment to the Finance Bill from any side. ‘And so, he will have
his pound of flesh and will not accept anything else. Tt is because I feol
that the realisation of these two crores will help the Finance Member to
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accept some amendments to the Finance ‘Bill and will give much needed
relief to the taxpayer of one kind or another, that I ask all sections of
this House to vote with me on this cut motion of mine on the principle
that Government have no right to keep up emergency taxation, and to
build up a surplus for a revenue reserve fund to come two years later, on
insufficient and no reliable data.

Sir, I move.

Mr, President (The Honourable Sir Abdur Rahim): Amendment moved:

_ “'Tbat the demand for a supplomentary grant of a sum not exceeding Rs. 1,87,00,000
in respect of ‘Transfer to the Revenue Reserve Fund’ be reduced to Re, 1.”

Dr. P, N, Banerjea: Sir, I am sorry, I am unable to agree with my
Honourable friend, Mr. Satyamurti, on this question. We have always
blamed Government for their lack of foresight, and now that they come
forward and begin to show some little foresight, we should not take any
exception to it. I think the needs of the provinces are very great at the
present moment. Many of the provinces are showing budget deficits, and
when Provincial Autonomy is introduced, the first few years will be years
of very great trial for them. 1Tt is, therefore, necessary that funds should
be provided to the Provincial Governments during the first few years of
their existence. The provinces are in charge of the nation-building depart-
ments,—sanitation, public health, education, industrial development, and-
agricultural improvement. If they are not able to make any headway
with these departments, Provincial Autonomy is sure to fail. S8ir, T wish
that the Finance Member had been able to put a larger sum of money
into this Revenue Reserve Fund; but small as it is, it will go at least some
way towards solving the problem of provincial finance. It will help the
deficit provinces to make their two ends meet, and it will also give those
provinces which are not in deficit something with which to develop the
nation-building departments under their control.

On these grounds, 1 oppose the amendment.

Sir Oowasji Jehangir: Sir, my Honourable friend, Mr. Satyamurti,
referred to some of the points I raised in the very first discussion on the
budget when T took exception to the Finance Member of the Govemmw}t‘
of India making forecasts of our revenues some years ahead of their
betterment and upon the d¢mands that may be made upon the Govern--
ment of India in the future from more than one direction. I most res-
pectfully pointed out that it was not a very safe thing to do and those

y ikely than not be upset. And I did point out then that

forecasts will more 1 . .
tgr:csur;)lus of the current year was being kept in reserve for a likely

deficit, not in the next year,
that was rather exceptional.

but in the year to come, and I thought thai
Sir, if this amount is to be taken to a fund

er that the fund was called ‘‘relief of taxation fund’’, for, after
}ilro:ll&;ggl; !;tt is 8 non-recurrent surplus it did come out of the pockets
of the taxpavers and should it not be retuyned to the pockets of ‘the tag.
payers in one form or another? Now, Sir, I do not sgree with Mr.
Satyamurti when he says that it js not the business of the Finance Member
to try and provide for relief to the. provinces. Tt is surely his busmgss 3
it is the husiness of every ome of us in this House. who represent ‘the,
pfév?hc'és ‘4o “wes that the @overnment of India is in a poaltaog to gﬂy’
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greater and greater relief to the provinces. Why, ever since 1921, we have
been engaged in the task of urging the Government of India to give relief
to the provinces. Why did we contest the Meston settlement? Why did
Bengal contest the Meston settlement? Why did Madras contest the
Meston settlement? Because, we felt that we were victims of that settle-
ment. The. Government of India took more than their due, but we,
in the provinces, did not get our due, and Sir Otto Niemeyer is now
looking into that question. But I do object to any attempt to anticipate
Sir Otto Niemeyer's report and to put down two crores of money for the
year after next as a contribution from the Government of India to the
provinces. I consider it may be too little; it is possible that the Honourable
the Finance Member miay not be able to satisfy the provinces with only
two crores.

The Honourable Sir James Grigg: Very likely.

Sir Oowasji Jehangir: Then why put down these two crores in the
Finance Member's budget speech? Why try and anticipate? We do not
know what Sir Otto Niemeyer is going to report, we do not know how
much money he will say you shall put down for the provinces and hand
over to the provinces. Ycu take two crores of money, which is surplus,
from the current year and you put it aside to pay for a supposed deficit.
I object to moneys raised from emergency. taxation being sel aside to pay
supposed deficits of the future. It is & principle I object to, a principle
which I challenged in my first speech on this budget, which raised the
wrath of my Honourable friend, the Finance Member. I think it is wrong
budgeting. We have paid this money into your coffers by emergency
taxation and the Government of India have no business to make guesses
into the future and put it aside in order to pay deficits that are to come.
If the deficit was in the next year, I can understand his taking it and
saying that he would put it in the next vear's budget. He starts on
two suppositions, first, that Burmsa is going to cost us so much for separa-
tion, and second, that Sir Otto Niemeyer is going to cost us two crores.
On that basis I refuse to allow anything to go into a Reserve Fund. I am
not against a Reserve Fund—call it n Relief of Taxation Fund. If my
Honourable friend will change the name into Relief of Taxation Fund, I
am prepared to allow him to keep it. Keep it aside and give us relief next-
year out of this money, but do not put it aside with the deliberate object
of using it for payments to provinces or on the ground that the separation
of Burma is going to cost us Rs. 2% crores. It is on principle that I argue.
We have not succeeded in persuading the Government of India to return
these two crores for relief of taxation immediately. We have pointed 9ut
other ways and means of paying for the cuts we have effected, leaving

nride the cut on salt,
The Honourable Sir James Grigg: It is a bagatelle!

wasii Jehangir: Tt in a bagatelle, beeause it is going to be certi-
ﬁedjsklgois al big zero, the Honourable Member knows that the cut- in
the snlt tax is & bagatelle. I do not mean to say that he should mc]udp
the other cuts which were business cuts, real cuts. (Laughter.) We
hope and expact him to carry those cuts into effect—the postcard and some .
reliefs cosiing .Rs. 74,000 moved by one of my friends. Those were the
only two really effective cute. Therefore, Bir, we have pointed out ways
' »
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and means. This amount is to be put aside for the relief of taxaticu
because, as my Honourable friend, Mr. Satyamurti, pointed out, it came
out of emergency taxation. We way then consider ways and means next
vear as to how the amount is to be returned to the pockets of the tax-
payer.. Will he change the name of the Fund into Relief of Taxation
Fund? Perhaps we shall know where we stand, but tc keep it aside for
the purpose of paying for deficits or supposed deficits the year after next—-
not the next vear—is not a principle T can agree to.

The Honourable Sir James Grigg: Sir, during the course of the speech
of the Honourable Member who spoke last, I went through several tramsi-
tions of thought. To start with, I did not think I understood what he was
driving at, then I began to think I saw some rhyme or pattern in his
oration, but at the end I am quite clear that I do not -understand what
he is driving at. Somewhere T seemed to see in Mr. Satyamurti’s mind
a similar confusion of thought, and T think he—if I may say so without
offence—was & little less perspicacious than usual. He asked me a series
of what' struck me as rather rhetorical logic-chopping questions—as to
whether this was a fund for extra expenditure or a fund for reduction of
taxation or a fund for the avoidance of increased taxation. If you view
the matter properly, those are all asking the same question in another
form. It really is not a question of grant to the provincial budget or a
relief of provincial taxation or a grant-in-aid for extra provincial expendi-
ture, but simply a matter of central budgeting and of exergising some
foresight as to the charges which have been pluced upon it. Now, it is
indubitably the case that Parliament has placed upon the Central Budget
covtain extra charges which are not exactly calculable, but of which it is
necessary to make some estimate before you can conceive what the
financial  position in the immediately succeeding years is likely to be.
The fact that one of those burdens placed upon the central budget by
Parliament is grants to deficit provinces is irrelevant for this purpose.
Another kind of burden is the extra cost to the central budget caused by
the separation of Burma, and another the grants for the creation of new
provinces. Here are these definite burdens which, though foreseeable, in
fact are not forespeable in exact amount and it would be the most
grotesque folly not to attempt to make some appraisement of their aniount.
In the case of Burma, we now have sométhing to go upon, and we have
made a more or less reasonable estimate. TIn the cuse of 8ir Otto
Niemeyer's report, of course it is a guess. It is true that—again com-
mitting that horrible crime of exercising some foresight or forming some
appraisement in my own mind or what I would recommend if I were in his
position—I mention the figure of two crores of rupees. That seemed to be
& terrible crime. The Honourable Baronet used an argument which T
find pretty staggering. He said these two crores are not enough.

_8ir Oowasji Jehangir: May not be enough.

~ The Honourable Sir James Grigg: The two crores that you have made
pravision for may not be enough, therefore do not make any provision at
alll Tt is not a sound argument. But as T said in the budget speech—in
spite of Mr. Satyamurti’s little lecture on.the English language—I main-
tain thet I.put.the matter as clearly as I could in the buliget speech—

= looking at the burdens which are likely to fall ", . .
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‘The Honourable 8ir James Grigg: May 1 make my speech without
sudible comment from the Honourable Member ?

8ir Oowasji Jehangir: 1 beg your pardon.

» The Honourable 8ir James Grigg: Looking at the burdens—and apprais-
ing them at such magnitude as 1 could—which are certain to fall upon
the central budget in the next few years, I came to the conclusion that
if I could help out one particular year with a non-recurring amount of
two crores we could see our way through the early years of provincial
autonomy without the necessity of imposing uny new taxation or re-
imposing any taxation which has been taken off. If the position is much
better than it appeared to me according to my calculations, quite obviously
there will be an extra margin for reduction of taxation or for increased
grants Lo provinces or for some other purpose; and to that extent, whether
yeu call it a revenue reserve fund or relief of taxation fund or an extra
expenditure fund, or a provincial grants fund, it is all the same thing,
and the rose really does smell quite us sweet by whatever name you call
it.

I say that looking ahead as best as I can, 1 arrive at the conclusion
that with a single non-recurring sum of Rs. 2 crores we can see our way
through succeeding years without re-imposing any taxation which has
been taken off, and almost certainly without the necessity of imposing any
fresh taxation.

Then, Mr. Satyamurti—I did not quite follow one of his arguments,
because 1 did not hear him very well and the two parts of it seered
to be mutually inconsistent—said: ‘““Why should any one predict? Let
this lapse to debt avoidance and get over the deficit in the following year
by raiding the sinking fund'’. Well, in actual financial fact, that is
absolutely the same thing as we are now proposing: the only difference—
and I maintain it is 8 considerable difference—that my method avoids a
frontal raid on a sinking fund which is already too small. I do think that
—and here I agree for once with the Honourable Member from Bombay
in what he said in his speech the other day about the importance of
preserving the credit of India in the face of the outside world—and I say
that a frontal raid on the sinking fund even more than a hidden raid on
it 18 & thing which should if possible be aveided; and I, therefore, prefer my
own device of a revenue reserve fund to Mr. Satyamurti’s device of an
increased sinking fund in one year followed by e raid on it in the follow-
ing year. But I do not believe from what he went on td say that thie
wus really his plan. What he really said was ““This 2 crores ought to
be taken to reduce taxation in this year’’. Let us follow the result of
that and see how much better off we are. Taxation will be reduced by an
oxtra two crores this year by the use of this non-recurring two crores.
There will then be a deficit of 4 crores next year, so that extra taxation
to the extent of 4 crores will have to be reimposed next year, which means
that taking the two years as a whole you are breal:ting even. The amount
of taxation taken out of the country is approximately the same; but
instead of being on an even keel, in one year you reduce taxation and
next year you increase taxation by double the amount; and that is inescap-
able, given the premises. As I say, by exercising & little foresight, we can
prescrve .an even keel and not have this jumping about which is bad for

E 2
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everybody. In effect as far as I can understund their arguments, Mr.
Satyamurti and Sir Cowasji Jehangir are at one in this matter. They
were completely thrown over by the speaker on behalf of the Nationalist
Party, and it is very agreeable to me to find myself in complete agreement
with & member of the Nationalist Party. This argument appears to be
this: do not let us exercise any foresight: who are you to imagine that
vou can make calculations ahead? You do what appears to be nearest
vour nosge, and let some wiser providence—I hope I am not imisquoting
the Honourable Member opposite too much—Ilet some wiser providence
look after next year and the following years. That is all very well; but
it is an invitation I do not propose to accept. The job of the Finance
Member is to look ahead and to exercise some forgsight; and that being
80, I claim that the device that I presented for the judgment of the House
is the best and safest means of doing that and the one most in the interests
of Indian credit.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*“That the demand for a supplementary grant of a sum not exceeding Rs. 1,97,00,000
in respect of ‘Transfer to the Revenue Reserve Fund' be reduced to Re. 1.”

The motion was negatived.

Inadequate Subvention to Ovissa.
Mr. B. Das: Sir, I beg to move:
*That the demand for a.supplementary grant ... .”

The Honourable Sir James Grigg: May 1 rise to a point of order? Is
this in order on this demand? The subvention to Orissa is found from
the budget for 1936-37. This is a disposal of the surplus of 1935-36, and
there seems to me to be very incomplete connection between the two.

Mr. President (The Honourable Sir Abdur Rahim): The matter has
already been discussed. The Chair does not think it is in order:

Mr. B. Das: Then may I speak on the general motion ?

Mr, President (The Honourable Sir Abdur Rahim): The Chair does not
see how the Honourable Member can discuss any question of policy.

Mr. B. Das: I merely want a slice out of this Rs. 1,97 lakhs for this
year for Orissa.

Mr. President (The Honourable Sir Abdur Rahim): The Chair has looked
into it: it is & Revenue Reserve Fund, and the Honourable Member can-
not take anything out of it.

Mr. B. Das: T would merely draw the attention of the House that a
part of this sum should have gone to Orissa and a lesser sum should have
gone to the Revenue Reserve Fund. '
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Mr, President (The Honourable Sir Abdur Rahim): No; it is out of
order. The question is: ~

. “That a supplementary sum not exceeding Rs. 1,97,00,000 be granted to the
Governor General in Council to defray the charges which will come in course of
puyment during the yeur ending the 315t day of March, 1936, in respect of ‘Transfer
to. the Revenue Reservc Fund'.”

The motion was adopted.

Baluchdstan.,
The Honourable Sir James Grigg: Sir, I beg to move:

“That a supplementary sum uot exceeding Rs. 40,67,000 bLe granted to the
Governor General in Council to defray the charges which will come in course of
payment during the year ending the 3lst dauy of March, 19836, in respect of
‘Baluchistan’.”’

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 40,67,000 be granted to the
Governor (eneral in Council to defray the charges which will come in course of
payment during the year ending the 3lst day of March, 1036, in respect of

[T

‘Baluchistan’.

Does the Hconourable Member, Mr. Satyamurti, want to move his
amendment ?

Mr. S. Satyamurti: Yes, Sir.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member wants to argue that this is much too large a sum?

Extravagance.

Mr. S. Satyamurti: Yes, that it has been extravagant expenditure.
Sir, T beg to move:

“That the demand for a supplementary grant of a sum not exceeding Rs. 40,67,000
in respect of ‘Baluchistan’ be reduced by Rs. 100.”

It is printed wrongly ‘to’ Rs. 100.

It is & token cut really. The reference to it is found'ip page 8 of this
small book, in which the details are given; and.l am raising it m.erely to
get scme information on the items of expenditure mentioned in these
books. You will find on page 8 the details of the expenditure are given.
This is required to meet a portion of the voted expenditure involved,
during the current year, in consequence of the earthquake in Baluchistan.
The details are as follows: I want particularly information on ltv(o or
three items in that statement—hutting. tentage, water supply and lig| tmng'
Rs. 15,41,000. It is a staggering sum, and I shoulq like to know ro;;la.1 y
if, during the earthquake and for 'the temporary relief of slzgeretés, h{e\z
had to spend Rs. 15,41,000, and if so, for how many mé)ﬂ S,t f}J)r )h '
inany people, and at what rate were these:l huts ;ﬁg:tmgit: ,wgen ;uvzugo b
and water supply and lighting arranged. - , Sir, we .

i uld like to have some details about it.
another item, Rs. 10,14,000; I sho ’
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Then, Sir, under Rural reconstruction, there is an item of Rs. 1,50,000.
I want to know it any villages have been reconstructed, and what are
the items covered by this phrase ‘Rural reconstruction’?

Then, under (). coatribution tc the Viceroy's Earthquake Relief
Fund, Rs. 10,00,000. We bave some information as to how this portion
of the contribution was spent, but we should like to have some more light
thrown on it.

Then, Sir, you will see a ‘Note' below, which says:

*‘The non-voted expenditure amounts to about Rs. 1,00,000 including Rs. 7,000 in
England. The Standing Finance Committec has agreed, wvide Proceedings of the
2l‘e'etmg of the Standing Finance Committee, Vol. XV, No. 2, pages 80-82, paragraph

Now,, if you will kindly turn to the Standing Finance Committee
proceedings, Vol. XV, No. 2, you will find, Sir, this item is dealt with in
some detail. On  page 80 of the proceedings of thc imeeting of  the
Standing Finance Committee, Vol. XV, No. 2, dated 1st February 1936,
it is stated:

““The attention of the members of the Standing Finance Committee is invited to
paragraphs 1-5 of the memorandum (printed at pages 2-10 of the Proceedings of the
Standing Finance Committee, Vol. XV, No. 1), regarding the special expenditure
necessary in consequence of the earthquake in Baluchistan, that was presented for
their information on the 2lst September, 1935."’

Pausing there, I invite your attention to this Volume No. XV, No. I,
in which this Note is given. That ‘Note’ is a long one, and I do not
propose to detain the House by reading it in extenso; but there are
just one or two matters on which I should like to have some information.
Paragraph 8 says:

“To this, the Government of Indiz made u grant from public rcvenues of Ra. 10
lakhs. Large expenditure on the immediate provision of food, shelter, clothes and
medical comforts had to be incurred at once, against the Fund, at the discretion of the
local authorities.”

I should like to know, Sir, if any estimate has been made of this
expenditure.

‘Then in-para. 4, it is stated:

“there are certain items of expenditure in connection with relief, the incidence of cost
of which as between the Fund and the Government revenues has not been finally
decided, e.g., free passes by rail which were generously issued immediately after the
disaster to enable refugees to proceed to other parts of India, where they had velatives
who could temporarily support them, or where they had a prospect of employment.
The Standing Finance Committee will be informed of the ultimate decision on such
matters, should it involve directly or indirectly any expenditure from Government
revenues in excess of the Rupees 10 lakhs the grant of which to the Fund is now
brought to their notice.” '

In the next paragraph, the first sentence says:
In regard to expenditure, directly chargeable to public revenues, accurate. estimates

are not yet available. A demand in the usual form,‘ will be presented later in the
year.”
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I want information on both these points.

_ Then, I puss on, Bir, to paragraphs 8 and 9 in which Salvage opera-
tions are dealt with, and they refer to the actual work of street and house
clearance which are estimated to cost about Rs. 2,20,000 during the
current year. Whaut are the details?

Then, in paragraph 12 relating to temporary accommodation, this is
what is stated there:

‘‘Arrangements are being made to construct a number of corrugated iron huts
to house the civil establishments, lnbour, and persons proceeding to Quetta in connec-
tion with the recovery of their property. The winter will soon be on, when the use
of tents will be out of the question in view of the intense cold. On the basis that
rome 350 huts would be needed, a1 cstimate of 11 lukhs was originally arvived at.
but it is believed that this number will be susceptible of considerable reduction, on
detailed scrutiny.’

Now, Nir, I want to keow if thoere is any printer's devil there?
Sir Aubrey Metcalfe (l'oreign Secretary): I have not-got this book.

Mr. 8. Satyamurti: 1v is referred to in the connected papers. You
ought to have it. 1t is printed at puge 4 of the proceedings of the meeting
of the Standing Finance Committee, Vol. XV, No. 1, dated 21st Septem-
ber, 1935. I am reading from paragraph 12.

Now, Sir, T want to know if there is any printer’'s devil there. T am
not an engineer, but to me the figure of 11 lakhs for constructing about
350 huts is somewhat staggering. T would like to know if it is a mistake,
or if there is any explanation forthcoming. Further on, it is stated:

“In this connection (Goverument has emphasised the necessity for careful regard
to economy in the scale of accommodation allotted, Lut has ordered that, in the
circumstances, accommodation should be given rent-free. The total cost of these huts,
of the temporary accommodation, including tents (other than those supplied by the
military) provided for the refugees immediately after the earthquake and of lighting
arrangements during the current yeur is cetimated at Rs. 15,08,35(, of which Rs. 4,250

is recurring.’’
These are staggering figures, Sir.

Mr. President (The Honourable Sir Abdur Ruhim): Ts it in the
proceedings for the 1st February, 1936°?

Mr. 8. Satyamurti: No, Sir; it is in the proceedings of the Standing
Finance Committee, Vol. XV, No. 1. dated 21st September. 1985.

Then, Sir, I go on to page 5 on which T find that the scale of .salnrigs
glvén to the various officers emnloved on the earthquake operations is
on a high scale, and T should like to know if it was necessary to pay so

much as all that.

Then, Sir, at page
know whether the expenses
been completed, and how mu.ch
anything, how much i8 it, or if not
provide for that. ‘

6, under paragraphs 21 and 22, I should like to
for Posts and Telegraphs and Railwavs have
of it is cut down in this 400 lakhs, if
hing is provided, how it is proposed to
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Then, at page 7, it is stated:

“The next big task with which the military authorities were faced was the evacua-
tion of survivors. 28,000 individuals were sent from Quetta during the first half of
June including about 5,000 wives and children of Indian troops. The evacuation of
European personnel presenwd a special problem. They were sert to Karachi and
eventuully a special ship was chartered lo vonvey them to the United Kingdom. 750
persons were evacuated in this vessel. Over 400 passages were engaged for those who
could not be given *herths on the special ship. The total expenditure on the evacuation
amounted to Rs. 17 lakhs.”

Now, Sir, I should lika to have some details of this, and I should also
like to know whether it was right to incur such a large expenditure ns
17 lakbs, on merecly sending people. wand  whether it had the superior
claim on relief funds as opposed to other and more important claims,

Then, 8ir, at pages 9 and 10. an abstract of the total expenditure on
this is given. Tt totals approximately Rs. 80 lakhs, and you will find at
pages 9 and 10 the estimotes are given. The hutting and tentage amounts
to Rs. 15 lakhs, the same tigure which was brought up later. At page 10,
you have got two sets of figures right up to item No. 10, which is civil—
Rural Relief Rs. 1,41,000, Posts and Tclegraphs-—hutting again—
Rs 1,18,000, Railways—hutting again—Rs. 1,00,000. Under Military we
have got, issue of blankets, clothing, ecamp accessories, Rs. 5 lakhs, supply
of rations to civil population Rs. 6 lakhs, transportation charges Rs. 17
lakhs, deterioration of tentage Rs.2,50,000, and temporary buts Rs. 10
lakhs, on the whole, making Ris. 80 lakhs. That was the estimate. This
note was placed before the Standing Finance Committee on the 21st
September, 1935.

Sir Aubrey Metcalle: May I point out on a matter of information,
that what the Honourable Member is now reading was only an estimate
produced in September lust? A great many of the items to which he has
referred are non-voted items of military expenditure. The only amount
which the House is now asked to pass is the supplementary demand
which is contained in this later bock, Rs. 40 lakhs. Of this Rs. 80 lakhs
a good deal was non-voled and a great deal of it was defence expenditure,
some of which has come out and some of which has increased, and I
submit that it is not relevant to the present discussion. '

Mr. 8. Satyamurti: Sir, we are asked to vote for Rs. 40 lakhs, while
they have spent or ypropose to spend about Rs. 80 lakhs. I have a
right to comment on the fact that they spent on the whole Rs. 80 lakhs,
though they are asking us to vote only Rs. 40 lakhs.

8ir Aubrey Metcalfe: That was the estimate prepared in September
last when it was extraordinarily difficult to find out what would eventually
be spent. Tt was merely put forward for the provisional information of
the Standing Finance Committee. This demand whiech is now put
forward is, agafin, to a’large extent an estimate. We ecannot be sure
whether a8 much as that will be spent, but gertainly noth;ng like Rs, 80
lakhs would be spent of voted money. e .
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Mr. 8. Satyamurti: My Honourable friend is no more relevant. I
want to know exactly what is the total expenditure which has been
incurred or is likely to be incurred before the end of this year under this
head, if this supplementary demand is voted by this House, whether
under voted or non-voted head. The estimate now asked for is Rs. 40
lakhs. The estimate is here, but I want to know from my Honourable
friend if he could give me finformation as to what is the total amount of
expenditure incurred under these various heads or likely to be incurred
before the end of this year, whether under voted or non-voted heads.

8ir Cowasji Jehangir: You want what is actually ‘incurred or the
eatimate for future expenditure. Not recomstruction.

Mr. 8. Satyamurti: Whatever the various items are—so far as 1 can
see, the items are salvage, tentage, hutting, transportation, sanitary
eharges, police and so on. They do not, as far as 1 can see from the
figures given here, trench on reconstruction. They are mere temporary
relief. That is the point on which T want information.

Sir Aubrey Metcalfe: Might I make one suggestion? It might help if
the Honourable Member would put questions and allow me to answer
them. It would be quite impossible for me in the course of my speech
to answer this flood of questions.

Mr. President (The Honourable Sir Abdur Rahim): 1 think this may
stand over till tomorrow. It will help both sides.

Mr. 8. Satyamurti: 1 am quite ready to go on. If it will help the
other ride, then it can stand over.

8ir Aubrey Metcalfe: It is only with a desire to give all the informa-
tion that I can. I have no sterographer here to take down the Honour-
able Member’s speech and it is quite impossible for me to take down all

these questions.

Mr. President (The Honourable Sir Abdur Rahim): If that will suit
the Honourable Member.

Mr. S. Satyamurti: Tt is not » question of suiting me and him, I want
to convey the thing to the House. This can go on again tomorrow, I am
perfectly willing to stop here, and begin my speech again tomorrow. That
will suit me. 1 shall finish the speech in five minutes, the Honourable
Member can get a copy of the speech and may answer tomorrow.

Mr, President (The Honourable Sir Abdur Rahim): Very well.

To resume, at page 80, of Vol. XV, No. 2, of tha

. 8. urti: C
. ttee's report, there is a concise statement of

Standing Finance Commi
the proposal and the reasons therefor :

. i i during 1035-36 debitable to Civil estimates so far
The total expenditure involved during B 00 o vound Sguren.”

as ia known at present, is Re. 42,40,410, or :
1 want to know what is the expenditure debitable to the pon-voted head,
‘that is, the military head :
‘« the greater portion of this expenditu
at pr]::enft‘ rpou?bl?to say for how long the extra es
with the emergency will be required.

re is non-recurrent . . . . 1t is t.int
tablishments employed in connection
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1 submit the Honourable the Finance Member is less than fair to
himself and to the House, to present a supplementary demand without
caring to ascertain or without ascertaining and letting us know how long
these extra staff are required. My Honourable friend comes here and
says,— ‘'] am exercising foresight for three years ahead’’, but he cannot
look three months ahead, and tell us how long these extra establishments
are required. Is it fair to say, I won't tell you how long these establish-
ments are required? He won't exercise some foresight and tell us that,
under this year's budget.

Sir Oowasji Jehin(il‘: All those figures are in the next vear's budget.

« Mr. 8. Satyamurti: At pege 81-—on this matter I want to draw your
attention as also that of the House:

“Almost the whole of the expenditure has been incurred already in anticipation
of approval.”’ .

Where does the House come in? We are asked to vote away 40
lakhs . . . .

Mr. President (The Honourable Sir Abdur Rahim): That does happen
sometimes and a supplementary demand is permissible But whether in
this case it is justified or not, is another matter.

Mr. 8. Satyamurti: 1 do not want to raise a point of order. My point
is the control of this House becomes illusory, if a supplementary demand
is presented, and 1 am solemnly asked to vote for it, and I am told by
the Honourable the Finance Member that almost the whole of the expendi-
ture has been incurred, already in anticipation of approval.

Sir Aubrey Metcalfe: Cuan the House control an earthquake?

Mr. S. Satyamurti: But the House cun control human beings dealing
with earthquake effecte and spending money as if it was somebody’s private
property and not the peoples’ money. We cannot control carthquakes
but can control men. 1 do want to suggest to my Honourable friend
that he cannot play with the monies of this country, simply because be
can come at the end of the year and say that the amount of the supple-
mentary demand has been spent alreadv. 1 do appeal to the House—T
quite recognise that the rules do allow them to make this supplementary
demand,—but the rules also provide that, if they had spent the money,
they must come next year for an excess grant, but to pretend as if they
want the consent of this House, although they had spent the money
already, is, I submit, less than fair to this House:

“It will be of interest for the Committee to know in this connection that the ex-
penditure on extra police and extra public health staff has been reduced from 2.10
lakhs and 1.41 lakhs respectively as originally estimated in September, 1835, to Rs. 1.81
lakhs and Rs. 1.20 lakhs respectively.’

How did this happen?

Then, there is something about motor cars. Then T come to para-
graph 8 in which various details are given. I am glad that my Honourable
friend will give me full answers tomorrow. I particularly want the utmost
possible details for the Rs. 15,08,350 on hutting, tentage, water supply
and lighting, etc., for Rs. 6,28,940 on salvage operations, and Rs. 1,41,000
on Rural reconstruction. ’
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_ These ure the various points which 1 want to raise in connection with
this demand for earthquake expenditure. 1 do suggest that the money has
P‘een spent in a mauner which could easily have been improved upon.
The Fsurt-hquuke was & most unfortunate catustrophe, but surely, such
catustrophes ought not to be taken advantuge of to spend money in a
spirit which shows « lack of responsibility. | personally  think—I  shall
stand corrected if my Honourable friend gives me details—that to spend
Rs. 15 lakhs on huts und tents is somethifig which we humble folk cannot
redlly understand. 1 do not want really to beat the thing more. 1 really
ask these questions for information's sake. It seems to me that the Gov-
ernment ought not to tuke advantage of an earthquake in orderito spend
money, und then coine and say : *“We cannot control earthquakes’. Earth-
quakes are unfortunate things, and when they come we ought to exercise
the utmost possible vigilance in sceing that public monies ure not wasted.
I fee]l that, on the whole, we have no information as to the totsl commit-
ments; we have no information of the total expenditure incurred or likely
to be incurred under both voted and non-voted heads. We have no in-
formation as to the various detailed items of this expenditure. Above all,
the expenditure has already been incurred. It, therefore, seems to me
that the House is entitled to a full and frank stutement from the Honour-
able the Foreign Secretary us to how the expenditure was incurred and to
justify the same, and also to satisfy ue that they could not have asked
for the sanction of this House earlier, before actually incurring this ex-
penditure. Sir, I move.

Mr, President (The Honourable Sir Abdur Rahim): Amendment moved:

“That the demand for a supplementary grant of a sum not exceeding Ra. 40,67,000
in respect of ‘Baluchistan’ be reduced by Ras. 100."

Prof. N. G. Ranga (Guatur cum Nellore: Non-Mphammadan Rural):
Here is an item of expenditure of 1,50,000 for rura) reconstruction. My
Honourable friend, Mr. Satyamurti, has asked for some information in
regard to the menner in which this money is proposed.to be spent. Only
recently we read in the papers that Government were thinking of consti-
tuting advisory committees in order to enable them to distribute help and
assistance to the peasants who were very badly -affected in the last
earthquake. We have not had any information so far as to how Gov-
ernment propose to constitute these committees, how assistance is to be
given to these peasants and how assistance has been given iill now to
those peasants who have been adversely affected by this earthquake. This
one lakh and & half is to be spent on rural reconstruction. Is the meaning
put upon it the same as that put upon it by Mr. Bravne, the Indian
Socrates—keeping the houses and the villages clean, teaching the people
how to be clean, how to bathe and keep their clothes elean or does it enn
real rural reconstruction as we understand it. Are these peasunts whose
houses were destroyed, whose lands were spoiled and who sustained heavy
Josses going to be helped to start their life afresh and to get their houses
constructed, to improve their lands and to carry on cultivation? I would
like to have full details in regard to this particular expenditure of one lakh
50,000 rupees. )

Au Metcalfe: I1f the Honourable Member really seeks informna-
ti(mB,i.l'I ca:r;iyve it ot once. This lal'&h and fifty thousand has beer! spent
entirely on the repair of karezes which were lal destroyed and which are
essential to the irrigation of agricultural land in Baluchirtan, It has been

#pent,
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Prof, N. G. Ranga: Therefore, 1L meuns that the peasants were not
helped directly at all. Kven when their houses were destroyed, they were
not assisted.

An Honourable Member: Yqu did not hear him properly.

Sir Aubrey Metcalfe: l'hese kareaes are irrigation channels which were
all destroyed and are absolutely essential to agricultural operations in that
part of the world. They have beon repaired at a cost of onc lakh and
fifty thousand.

Dr. P. N, Banerjea: That is for the benefit of the villagers,

Prof. N. @.. Ranga: Wo were given to understand in the Simla Session
that considerable damage was incurred by the peasants as a result of
the earthquake, and Government were thinking of spending some consider-
able sums in order to help them to recover from those damages. So, it is
quite clear that these peasants were not helped in that direction at all.
1 would like to know whether Government propose at least from now on to
do anything in order to help those peasants to rehabilitate themselves and
to recover from the damages and the losses they have suffered from the
earthquake.

Mr, N. V. Gadgil (Bombay Central Division: Non-Muhammadsn Rural):
As an instance of how monev has been spent recklessly in connection with
Quetta salvage and reconstruction, I wish to invite the attention of the
House to what has been said on page 4 of the Proceedings of the meeting
of the Standing ¥inance Committee of the 21st September, 1935:

“In connection with salvage operations and for the transport of personnel and
material generally, a‘contract for motor transport has been entered into with the
Bagai Motor Service Company for the hire of some 50 lorries, for a period of six
months in the first instance. The Company is to receive about Rs. 31,500 per mensem
for the hire and Govermment is to find its own petrol which is estimated to cost about
Ra. 12,000 a month.”

1 have worked out the figures, and if Government had actually pur-
chased all these lorries the sum would be certainly less than the total
hire for the period. The monthly hire is Rs. 81,500 and the period is six
months. If you work it out, cach lorry costs Rs. 4,380, and if you were
to deduct the puy of the driver, say, at Rs. 30 per month, it comes to
Rs. 4,200. With that sum, I am sure, new lorries could have been pur-
chased by the Government. At the time when the Finance Committee
met, this was pointed out by me, and proof that the Government was
conscious of the reckless character of the expenditure is to be found on
page 81 of the Procecdings of the Standing Finance Qommlttee held on
the 1st February when this contract was renewed, the hire per month was
reduced to Rs. 17,760 per mensem against the original figure of Rs. 81,500
per month. T am sure that any one who has had something to do with
motor cars and lorries will say that a greater example of recklessness on
the part of the Government cannot be found. This.Quetta reeonsbruqt}on
ie going to be another scandal, as large in magnitude as the Munition
‘Board scandal or the Bombay Backbay Development scandsl and the
"‘Mespot muddle. :

The Assembly then adjourned till Eleven of the Clock on Wednesday,
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